CHAPTER 2

GENERAL PROVISIONS REGARDING EXPORTS AND IMPORTS

2.00 Policy

d.
Policy relating to general provisions regarding exports and imports is gl\&@n

in Chapter-2 of FTP.

2.01 Coverage

This chapter covers procedure for various apphcat10rg§ 1nclud1ng their
complete documentation. Procedure for appllcatlons@i’or authorisations/
license/ permissions/ certificates for 1mp0rt/exp\Q‘P‘t and applications for

benefits under FTP are spelt out. \\
Y
o

2.02 Countries of Imports / Exports %@\&

&6
Unless otherwise specifically prov1deg}§1nternat10nal trade (i.e. import into
India and /or export from Indl@f can take place from/to any country.
Country specific prohlbltlonsﬁ[mltatlons if any, are specified in the

%
FTP/ITC (HS). \x%@
Applications: QfQ
@\
2.03 Filing of Agﬁhcatlon

&
(a) Apphc\a‘t%ns seeking authorisation for import/export of “restricted”
goc@é for claiming benefits under the schemes in FTP or for seeking
g:}arlflcatlons and for other purposes may be made to the Regional

o* Authorlty (RA).

&Tb) Applicants may ensure while submitting documents that documents
are either in English or Hindi. Documents in regional languages may
be got translated into English or Hindi and the translated copy may
be self-certified and submitted along with the Original copy.



2.04 Territorial Jurisdiction of RA

Territorial jurisdiction of RAs is given in Appendix 1A of Appendices and
Aayat Niryat Forms. The address of applicant determines the jurisdiction of
RA. Each application, unless otherwise specified, shall be submitted to
jurisdictional RA.

2.05 Incomplete Application Q{\o*\
N

\‘b
(a) An incomplete or unauthorised application is liable to be re]efted by
the competent authority with specific reason for re]Q\&ﬁon Such
incomplete application may be re-opened on g@ctlfylng the

deficiencies. %0
\\

(b) If the deficiencies are not rectified by the appllgﬁnt within a period of
90 days, the application will be deemed to h@iVe been withdrawn.

e®
&

&

>
2

The scale of fee, mode of payment, \ﬁrocedure for refund of fee and
categories of persons exempted frocg:ﬁ payment of fee are provided for in

Appendix-2K. \@‘*

%O
Importer Exporter Code QL@C)
&\\
2.07 IEC Number Engﬁpted Categories
(@4
(a) IEC is compgb‘%ory for import and /or exports. However, the following
categoga"es of importers or exporters are exempted from obtaining

2.06 Application Fee

IECQQ\*
<~
’\Q}\
QO}Q . . =
<> | Sl No. Categories Exempted from obtaining IEC
< (i) Importers covered by clause 3(1) [except sub- clauses

(e) and (1)] and exporters covered by clause 3(2)
[except sub-clauses (i) and (k)] of Foreign Trade
(Exemption from application of Rules in certain
cases) Order, 1993.




(ii)

Ministries /Departments of Central or State
Government

(iii)

Persons importing or exporting goods for personal
use not connected with trade or manufacture or
agriculture.

(iv)

exceed

import/export of goods th@ggugh Nathula, CIF value of
single consignment doezsthot exceed Rs.2,00,000/-.

Persons importing/exporting goods from/to Nepal; | <
Bhutan; Myanmar (through Indo-Myanmar borders
areas); and China (through Gunji, Namgaya Shlp@Ta
and Nathula ports), provided that the CIF V%Lhe of
single consignment of import/export Qf° goods
from/to Nepal; Bhutan and Myanmar (thg@ﬁlgh Indo-
Myanmar border areas) does not exceé?:l Indian Rs.

25,000/-;
import/export of goods through §§1n]1 and Namgaya
Shipkila, CIF value of single g@nmgnment does not

and in the case of \i‘chlna (a) for

Indian Rs.1 OQ;QOO/ ;and (b) for

b\}'
QQ’

Further, exemption from obtéﬁnng IEC shall not be applicable for export

of Special

Chemicals, Q,OQOrganlsms Materials, Equipments and

Technologies (SCOME’@‘as listed in Appendix - 3, Schedule 2 of ITC (HS)
except in case of exg?é\rts by category (ii) above.

(b) Following perma@%nt IEC numbers shall be used by non - commercial PSUs
and categogj%s or importers / exporters mentioned against them for

import 4@‘25(port purposes:

\Qj
S\;:\C’ Permanent Categories of Importer / Exporter
OO&No IEC
&@%6 1 AMDCGO111E | All Ministries / Departments of Central
Government and agencies wholly or partially
owned by them.
2 ADSGAO0129E | All Departments of any State Government and
agencies wholly or partially owned by them.




DCUNOO137E

Diplomatic personnel, Counselor officers in
India and officials of UNO and its specialized
agencies.

IABBR0145E

Indians returning from / going abroad and
Claiming benefit under Baggage Rules.

[IHIEO153E

Persons /Institutions /Hospitals importing or

exporting goods for personal use, not

connected with trade or manufacture Q@*

‘Z*
agriculture. 2

\ .

[IEGNO161E

Persons importing/exporting goods fr@}n /to

\\
Nepal S

[IEGM0170E

Persons importing / exportmgﬁoods from /
to Myanmar through Indo- @anmar border
areas 3‘\)

IFFIEO188E

S
4‘2*

Ford Foundation. &
(Qa

ATAEF1096E

Importers 1mportm?g goods for display or use
in fairs/ exhlbyﬁons or similar events under
prov1510ns gfa ATA carnet. This IEC number
can also @e used by importers importing for
exhlbk&ons /fairs as per Paragraph 2.63 of
H%&\E[book of Procedures

10

IDNBG1100E

qulrector National Blood Group

11

ICIRN1126Q&‘

Individuals /Charitable Institution
/Registered NGOs importing goods, which
have been exempted from Customs duty
under Notification issued by Ministry of
Finance for bonafide use by victims affected

by natural calamity.

[IEGC1134E

Persons importing/exporting permissible
goods as notified from time to time, from /to
China through Gunji, Namgaya Shipkila and
Nathula ports, subject to value ceilings of
single consignment as given in Paragraph

2.07 (iv) above.

13

NCIEE1169E

Non-commercial imports and exports by
entities who have been authorised by Reserve
Bank of India.

4



2.08 Application for IEC

(a) Exports/ Importers shall file online application in ANF 2A format
with applicable fee and requisite documents.

(b) IEC will be system auto generated and applicant will be informed
through e-mail and sms that a computer generated e-IEC is
available on its registered email id. Applicant can also view and
print its e-IEC after completion of the submission process (@‘?’
application by logging into the IEC module. @9

(c) The applicant is required to submit online application \g&‘i%h the
following  details/documents  (scanned COpleS%\” to be
submitted /uploaded) along with the IEC apphcatlon@

(i) Cancelled cheque bearing entity’s pre- prlntecthame or Bank
certificate in prescribed format ANF- ZA(I)@
(ii) Address proof of the applicant enmy as detailed in the

application. < ‘
&
(d) RAs would conduct post- verlflcahbi‘gn of online IECs as per the
guidelines. ,@ﬁ
>
(/Q;

2.09 IEC Format Q@

K

An [EC will be issued in presgb‘f%ed format (ANF 2(A) (II)). A copy of such
[EC shall be endorsed to coﬁ%erned banker (as per details given in ANF 2A).

Such endorsement shoygﬁordmarlly be done using emails.

’\

2.10 Validity ofé{Eﬁ

Q
An IEC allogté%(%i to an applicant shall have permanent validity unless
cancelledosn‘y the competent authority. The IEC will cover all branches /

divisi%n’? / units / factories of the applicant.
&
2.#1 Validity of IEC for EOUs / SEZs
N
An [EC will remain valid irrespective of a firm'’s status as a DTA unit or an
EOU or a SEZ/ EHTP/STP/BTP unit and the procedure to be followed in

case a firm/unit is de-bonded and converted to DTA is as under:



(a) A unit which is an EOU or in SEZ/EHTP/STP/BTP after de-bonding
will not surrender the IEC obtained from its jurisdictional DC, SEZ.

(b) The jurisdictional DC, SEZ will send the original IEC file to concerned
RA of DGFT after de-bonding.

(c) RA becomes the custodian of such file and will allow de-bonded unit,.

to make necessary modification in IEC. S

&
\‘b
(d) The de-bonded unit to be eligible for benefits from the RA as P ¢ FTP.
)
&
2.12 One PAN-One IEC S\\\\

QQ/
Only one IEC shall be issued against a single PAN. Mult@e IECs against a
single PAN stands deactivated suo-motu after 31.03. 2@&%
@\”
<

2.13 Surrender of IEC &

e
Q“

If an [EC holder does not wish to operate a%eﬁed IEC, he may surrender the
same to the issuing authority. On reeélpt the issuing authority shall
immediately cancel the IEC and elg&?romcally transmit it to DGFT and

Customs authorities. 8‘0
&

Q

2.14 Modification of IEC "

&

(a) Modifications in IEC‘%?/ e-IEC’s can be done online only. Applicants
seeking modlflcam%n in their [ECs / e-IEC’s may log on to dgft.nic.in and
click on Imp&ﬁer Exporter Code (IEC) under Quick Links and select
“Modify yQ&’r IEC” to amend their e-IECs and IECs in physical format
with aR,g}ﬂcable fees and requisite documents.

0

A K1i%cant shall upload relevant document/s to substantiate the changes

@ought to be made, besides uploading the signed copy of the
&\\ modification application. The modification application has to be signed

by Proprietor/ Managing Partner/ Designated Partner /Director /

Company Secretary in case of companies or Chief Executive of the

Society/ Managing Trustee / Karta as the case may be, before

uploading/submitting the online application.



However, request for (i) Cancellation of existing numeric IEC and (ii)
PAN change in existing numeric [ECs has to be made to the concerned
jurisdictional Regional Authority. Once RAs have changed the PAN and
the change is reflected on central server, such applicant can seek
further modifications online, if any so desired.

(b) An application for modification may be made for change in details llkeﬁ
name, address, constitution, ownership in Proprietorship firms, change
in nature of the firm e.g. from proprietorship to partnership etc. o ﬁ%

4‘24

(c) RAs shall consider applications seeking modification m IEC (all
numeric), involving change in PAN, by ensuring that ]ﬁbllltles of the
previous applicant/applicant firm are transfer(e%l to the new
applicant/applicant firm whose PAN will be reﬂq%\tlng in the modified

IEC. \Qﬁq’

(d) Deleted. S

2.14 (A) Modifications / Changeogi\ﬁ Branch Office / Head Office /
Registered Office A&fﬁress in IEC involving a shift in
jurisdictional RA. gbo&

&
When an IEC hqka‘er seeks modification/ change of Branch Office/
Head Offlce/ I&bglstered Office address in its IEC and which involves a
shift in its ci\msdlctlonal RA, a request to that effect will have to be
made thRA concerned under whose jurisdiction the applicant exists.

\%

Q{a the basis of this request, the RA (Custodian of the IEC File till
*Qﬁow) will process such requests and amend IEC, if found appropriate,
.\a}‘og under intimation to the RA under whose jurisdiction the applicant
wants transfer. The new RA shall allow the person in its new address

to carry out necessary functions and also apply for eligible benefits as

per FTP.



2.15 Profile of Importer / Exporter

(a) ANF-1 contains the profile of the importer/exporter. [IEC Holder shall
be responsible for updating the same as and when a change takes
place immediately or in any case at least once in a year.

(b) Documents which are uploaded in the Importer-Exporter Profile are
not required to be filed each time the importer/exporter applies fojiS
authorisations/scrips under different schemes of this FTP. Howg&?er
persons seeking any benefit from any authority, by claiming s\‘e&%us as
manufacturer exporter, have to prove its credence fog\@\he same
independently to that authority. &

Issue of Authorisation: R

2.16 Validity period of Authorisation/ @Qtlcense/ Certificate/

Authorisation/ Permissions/ CCPs ~_&*
&

(a) Validity period of Import / Export@%uthorlsatlons from the date of
issue shall be as follows, unless gﬁeaﬁed otherwise:

&
k
Sr. Type of Authorisa&on Validity Period
No t\
(i) | Export Authoﬁ\Satlon for 24 monthslil
restricted Qﬁon SCOMET)
goods (\@
(ii) Exp@‘ﬁ Authorisation for 24 months
S@?)MET items
(iii) Y Import Authorisations for 18 months
o . .
- | restricted items and CCP
0y‘“\(iv) EPCG Authorisation 24 monthsl
[
¥ (v) | Advance Authorisations (AA) | Coterminous with contracted
for Deemed Export duration of project execution
or 12 months, whichever is
more.




(vi) | AA {except (v) above}, DFIA, | 12 months from issue date.
Replenishment Authorisation
for Gems & Jewellery as per
Chapter 4 of FTP.

However, EXIM Facilitation Committee (EFC) (for non-SCOMET
items) and Inter Ministerial Working Group (IMWG) (for SCOMEI%
items) may approve the grant of Export Authorisation for a shortg&Q /
longer duration in specific cases to meet contgoiactual
obligations/delivery schedule or on specific recommendat@n of the
concerned Technical / Administrative Ministry / Departg&%nt / or any
other agency. %0\&
\\Q

(b) DGFT may decide to issue specific aut]gb‘rlsatlon/ class of

authorisations for a longer/shorter Valldlty\qﬁerlod Any extension /

revalidation in such cases to be allowed Qgﬂy by DGFT.

{&,
eﬁb@
2.17 Date of reckoning of Import / Eprrt
©®
(a) Date of reckoning of lmpoﬁ “is decided with reference to date of
shipment / dispatch of% <g?60ds from supplying country as given in
Paragraph 9.11 of%:{.ﬁndbook of Procedures and not the date of

arrival of goods at.ast Indian port.
Q‘Za

(b) Date of recl@znmg of export is decided with reference to date of
shlpmentfdlspatch of goods from India as given in Paragraph 9.12
of Hag@book of Procedures. However, for benefit under FTP, Let
EXBQ\Pt Order (LEO) date shall be the date of reckoning of export.

2. 18@“7alldlty of Authorisation/ Licence for import/export

o

&0
<&fa) Authorisations must be valid on the date of import.

(b) Similarly, export obligation period of an Authorization must be valid
on the date of export.



2.19 Validity of Scrips

Scrips under Chapter 3 and 5 must be valid on the date on which actual
debit of duty is made.

2.20 Revalidation of Import / Export Licence Certificate/
Authorisation / Permissions for Non-SCOMET and SCOMET items

&
&
Q
(a) RA concerned may revalidate import authorisation on merits fo&ix
N
months from date of expiry of validity. &
4‘24
’b

(b) Export Authorisation including for SCOMET 1tem§ may be
revalidated, on merits for a period of six montlgo“at a time and

maximum upto 12 months by the RA Concernedx,@éxcept for cases in
para 2.16(b) of HBP. &

4

(c) However, revalidation of freely transfegmble authorisation / duty
credit scrips and stock and sale@x{ﬁ(excludlng SCOMET items)
authorisation shall not be permittednless validity has expired while
in custody of Customs Authorlty@ﬁm / Government Authority.

(d) Revalidation of Authorlsatlgﬁ/ Duty Credit Scrip shall also be allowed
without charging any fetg,d@or the period of delay (the period for which
authorisation/scrip holder was unable to utilise the same) or six

months, whlchevgﬁ"s less, due to the following reasons:
<

i If Authorisa’gj,%qﬁ/Scrip or any amendment thereof could not be
transmlttQﬂKto Customs Server within fifteen working days from the

date ogqgsue /amendment;
\%

(i) If A?lthorlsatlon /Scrip rejected by Customs server with error Code;

&

Q}

(ulgg If request for issue of waiver of Bond/EODC was not considered
&\Q\% within the period specified under Para 9.10 of HBP, 2015-2020
where complete application was submitted within the validity of the

Authorisation.

In such cases, revalidation shall be allowed from the date of
endorsement for the period of delay or six months, whichever is less.
For example: Authorisation is issued having initial validity of 12

months on 01.04.2017. It was transmitted to Customs server on
10



01.04.2017 by DGFT server but it is accepted by Customs server on
31.10.2017. So the Authorisation holder loses 7 months (still 5
months validity is left). In such a case, RA shall allow revalidation for
a period of 6 months (validity of 5 months is subsumed) from the
date of endorsement.

The applicant shall submit request for endorsement of
Authorisation/Scrip along with screen shot of DGFT server as well g@
Customs Server in support of his claim. RA shall verify the gaﬁ”ne
before revalidation is allowed. 4@\6%
However, request must be made to RA concerned wigkﬁn%a month
from the date of final acceptance of Authorlsatlgaér/Scrlp in the

Customs Server. \x

Q\a
Notwithstanding anything contained abov,@ these provisions of
revalidation shall not apply wherever, the@%thorlsatlon /scrip holder

had clear 6 months period in hand for u\&hsatlon

b

Q:b

2.21 Authority to Revalidate & X
Q‘Z/

Such revalidation under Paragrag‘h 2.20 above would be permitted under

specific orders of Head of con%é?rned Office and such revalidation would be

maximum up to the extent @f»“custody period.

&\\
2.22 Application fog\ﬁevalldatlon
(@4
An appllcatlon Qﬁ)r revalidation of authorisation, may be made to RA
concerned. would consider such application as per FTP/ HBP. Where

DGFT is c@ﬁcerned authority, original application shall be submitted to RA

conceg@gd and self-attested copy of same shall be submitted to DGFT.

3
>
.\%
&\\

11



Procedure for issuing Duplicate copies:

2.23 Duplicate copies of Export / Import Authorisation

Where an Authorisation/ Permissions/ CCPs / Licence / Certificate [/ is
lost or misplaced, an application for issue of a duplicate may be made
along with Self declaration, as given in Appendix 2M, to concerned %

where the original license was issued. §<\°
\‘b
2.24 Documents required for duplicate copy of freely trans&frable
Authorisation @\\\\\

Duplicate copy of freely transferable Authorisation may b@ 1ssued against
an application accompanied with following documents Qw@

&

(i) An application with fee equivalent to 10%® of duty saved or duty

credit (of unutilized balance). QQ\\
3

L\@

>
(ii) A copy of FIR reporting loss. ,efe

(iii) Self- declaration to 1ndemn1fy g@\/enue loss, which may be caused on

account of issue of such dum}ﬁcate
&

%O
*23”&\
When an Authorlsatlon@&s lost by a Government agency and a proof to this
effect is submltted,Kg.‘%)cuments at serial nos. (i) to (iii) of Paragraph 2.24
above shall not @% required. In such cases, revalidation shall be for six

months from&d:ﬁ%te of endorsement.
c\o
2.26 Mgshamsm for issuing duplicates

RA o‘c\oncerned shall obtain a report regarding utilization of such
ﬁuthorlsatlon from Custom authority at port of registration before issuing

2.25 Exception

dupllcate for balance unutilized.

2.27 Validity of duplicate Authorisation

Validity of duplicate Authorisation shall be co-terminus with original
period. No request shall be entertained if validity has expired.

12



2.28 Applicability of the provision

Provision of Paragraph 2.26 and 2.27 shall be applicable for cases
covered under both Paragraph 2.23 and 2.24

Bank Guarantee /LUT:
2.29 Execution of BG/Legal undertaking for Advance Authorisation/
EPCG Authorisation )
’6\0

(a) Before clearance of goods through Customs, Authorisation é}%t%’lder
shall execute a BG/LUT with Customs Authorities. In such @ases RA
shall endorse the following condition on the licence/ A\@iﬁlorlsatlon
"BG / LUT as applicable, to be executed with congérned Customs
Authorities. \x

(b) In case of indigenous sourcing, Authorlsathﬁé}{lolder shall furnish
BG/ LUT to RA as per Customs Circular 1\@%8/2004 dated 31.10.04,
as amended from time to time. In case $he firm has already executed
BG/LUT for the full value of the ll@éhce/ certificate/ authorisation/
permission (covering the ite%ﬁ indigenously procured) to the
Customs and furnishes proof @‘f@the same to Regional Authority (RA),
no BG/LUT shall be requgﬁéd to be executed with the RA. The RA
concerned shall endo@% on the authorisation that the Customs
Authority shall rele@ﬁ‘e/redeem BG/LUT only after receipt of NOC or
EODC from the I%A concerned RA shall endorse a copy of the same
along with a QQfWardlng letter to the Customs Authority at the Port of

reglstratlolﬁor their information and record.
%‘o
2.30 Corpqﬁate Guarantee
0\
A status%holder or a PSU may also submit Corporate Guarantee in lieu of
Bank° Guarantee/LUT in terms of the provisions of relevant Customs

¥
&\g{rcular in this regard.

2.31 Advance Payment

In case, payment is received in advance and export / deemed export
takes place subsequently, application for an Authorisation shall be filed
within specific period following the month during which exports/ deemed
export is made, unless otherwise specified.

13



2.32 Importunder Lease Financing

Import under lease financing shall be available under EOU/ SEZ scheme.
Domestic supply of capital goods to eligible categories of deemed exports
shall be eligible for benefits of deemed export as in paragraph 7.03 of FTP,
even in cases where supplies are under lease financing.

In case of loss of Documents: Q§°

2.33 Issuance of scrips against lost EP copy of the Shipping B;}Ts
\
&\
Where EP copy of Shipping Bill is lost, claim for Scrips undeg?:hapter 3 and
Chapter 5 can be considered subject to submission of folkgﬁnng documents:

(i) A duplicate /certified copy of relevant docuq&nt issued by Customs
Authority in lieu of original;
%‘
R
(i) An application fee equivalent to&?% of relevant entitlement.
However, no fee shall be charge@f When such document is lost by
Government agencies and a, cé%cumentary proof to this effect is

submitted 0‘8
.

%O
(iii) Self-declaration by Q@%{porter about loss of document and an
undertaking to sgﬁ?ender it immediately to concerned RA, if found

subsequently @Q

&
&QJ

(iv) Self- decl%fatlon by exporter to effect that he would indemnify
Goveg@ment for financial loss if any on account of duty credit issued
agg@?lst lost Shipping Bills. Customs Authority, before allowing
&earance shall ensure that benefit / duty credit against such

O}Qshlppmg bill has not been availed.

&
©2.34 Claims against lost copy of shipping bill

Claim against lost Shipping Bill shall be preferred within a period of six
months from date of release of duplicate copy of Shipping Bill. Any
application received thereafter shall be rejected.

14



2.35 Submission of Certified Copies of Documents

Wherever original documents have been submitted to a different RA /
nominated agencies or to a different division of same RA, applicant can
furnish photocopy of documents duly certified by him in lieu of original.

Warehousing Facility:
2.36 Warehousing Facility °

(a) Public / Private Customs Bonded Warehouses may be set u@\qin DTA
as per Chapter-IX of Customs Act, 1962, to import 1tems\\ﬁ'1 terms of
Paragraph 2.36 of FTP. On receipt of goods, such Walaehouses shall
keep these goods for one year without payme?it of applicable
customs duties. Goods can be cleared against Bz‘ﬁ3 of Entry for home
consumption, on payment of custom dutg@%nd on submission of
Authorisation wherever required, after\aﬁ order for clearance of
such goods for home consumption 1S@§sued by competent customs
authorities. In case of clearance agg@nst duty free categories
/concessional duty categories, b@(emptlon / concession from duty

&

shall be allowed. °
&

(b) Goods can be re- exporte@o\/vlthout payment of customs duty provided
shipping bill or a blllg(?f export is presented in respect of such goods;
and order for exﬁrt of such goods has been made by competent
customs authopzﬁles

S

Certificates: %@0

e

2.37 Freogéﬁle and Commerce Certificate
(a) O}@Q(\i) RAs may issue, on application, Free Sale and Commerce certificate
.\c}‘o for export of items not covered under Drugs & Cosmetics Act, 1940,

N which have usage in hospitals, nursing homes and clinics, for

medicaland surgical purposes and are not prohibited for export.

Validity of such certificate shall be two years from date of issue

unless otherwise specified.

(ii) An application for grant of Free Sale and Commerce Certificate
may be made to RA concerned as per format in ANF 2 H of

15



Appendices and Aayat Niryat Forms with Annexure A therein. RA
shall issue Free Sale and Commerce Certificate as per Annexure B of
ANF2H.

(b) (i) RAs may also issue, on application, Free Sale and Commerce
Certificate for export of any other item which is not restricted or
prohibited for export. Validity of such certificate shall be two year,.

from date of issue unless otherwise specified. %\*\

\Q’Q

(ii) An application for grant of Free Sale and Commerce Certlﬁ%ate for

these items may be made to RA concerned as per forma@?n ANF 2H

of Appendices and Aayat Niryat Forms along w1thb Annexure A

therein. RA shall issue Free Sale and Commerce @ertlﬁcate as per

Annexure B of ANF 2H. &’

2.38 End User Certificate &

In case of import of any freely 1mporteglml’e item in India, if a foreign
Government insists on certification %ﬁ‘a end user of the item, before
permitting export of the same fror@’b\}thelr country, RA may issue such
certificates as per Appendix ZQ@J‘P Appendices and Aayat Niryat Forms.
The certificate shall be 1ssue% &’"ased on application made under ANF 2 ]
along with documents pres&g%ed therein.

2.39 Imports under Lnﬁo US Memorandum of Understanding

@\

(a) Import of sp%aﬁed capital goods, raw materials and components,
from Unéﬁed States of America (USA) is subject to US Export Control
Regl{L\é&lons US suppliers of such items are required to obtain an
exp?)rt authorisation based on import certificate issued in India. The
Qf‘ollowmg are designated Import Certificate Issuing Authorities
(ICIA)

&\Q (i) Department of Electronics (DoE), for computer and computer

based systems

(ii) Department of Industrial Policy and Promotion (DIPP),
Technical Support Wing (TSW), for organised sector units
registered under it, except for computers and computer based

systems;
16



(b)

(c)

(d)

(e)

’\%

&\\

()

.Q
&
P

(iii) Ministry of Defence (MoD), for defence related items;

(iv) DGFT for small scale industries and entities not covered above
as well as on behalf of any of the above;

(v) Embassy of India, Washington, DC, on behalf of any of the
above.

Application for an import certificate shall be made in ANF 2K (1)&
Import certificate in Appendix-2P (Ia) may be issued by L@@A

directly to importer with a copy to (i) Ministry of External Aﬁalrs

(MEA) (AMS Section), New Delhi, (ii) DoE, New Delhi; and (1%19\DGFT

However, this import certificate will not be regarded @§ a substitute
for an import authorisation in respect of 1tem€5° mentioned as
restricted in ITC (HS) and an import authorlsgﬁbn will have to be

\

obtained for such items. &
&

India’s import and export with regardc%o USA’s unilateral export
control items [Crime Control (Ccpl‘tems as listed in Appendix
2P(iia) and Regional Security QR%) items as listed in Appendix
2P(iib)] will be governed by thceéf'ollowmg regulations:

Items listed at both Appendlx 2P (iia) and Appendix 2P(iib) will be
allowed by DGFT for mtﬁort from USA provided the importer submits
the following documéhts in ANF 2K(i) :

(i) documngaer proof of Bill of Lading indicating Port of USA,

(ii) legal Qﬁaertakmg that goods shall not be exported/ alienated;
angk&

(iii) \‘&Snport is with Actual User condition.

0\
%

\eﬁl case the importer wants to subsequently export the imported
items from USA, or any part thereof, such export will require an
authorisation from DGFT as per ANF 2K(ii) and Export certificate

will be issued in the format Appendix-2P(ib).

Import /export of such items shall be allowed only through EDI
enabled ports of India.
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Imports:
2.40 Import of Consumer or Other goods as Gifts

(a) In terms of provisions contained in Paragraph 2.25 of FTP, an
application for grant of CCP for import as gifts of items appearing as
restricted for imports in ITC (HS) shall be made to the DGFT as in

ANF 2M along with documents prescribed therein. 4@
&‘\
(b) Where recipient of a gift is a charitable, religious or an educgﬂﬂonal
institution registered under any law in force, and gift soubght to be
imported has been exempted from payment of custorg@ duty, such

import shall be allowed by customs authorities w1tho&t6a CCP.

\Q

2.41 Import of Cheque Books/Ticket Forms etc. &
X

&

Indian branches of foreign banks, insurance com@nles and travel agencies
may import chequebooks, bank draft forms\a}ld traveler’s cheque forms
without a CCP. Similarly, airlines / shlppl@companles operating in India,
including persons authorised by such aa‘rzhnes / shipping companies, may

import passenger ticket forms w1tho&ft a CCP.

2.42 Import of Recondltlone(y3 Second Hand Aircraft Spares
éb

Import Authorisation for r@%ondltloned / second hand aircraft spares is not

needed on recomme@ﬁaﬂon of Director General of Civil Aviation,
Government of Il’ldl@*ﬁ)GCA)

2.43 Import ob&ﬁeplacement Goods
Goods or gﬁarts thereof on being imported and found defective or
otherw1s§ unfit for use or which have been damaged after import, may be
expor\t%d without an Authorisation, and goods in replacement thereof may
bq\o%upplled free of charge by foreign suppliers or imported against a
&*?narlne insurance or marine-cum-erection insurance claim settled by an
insurance company. Such goods shall be allowed clearance by the customs
authorities without an import Authorisation provided that:

(a) Shipment of replacement goods is made within 24 months from
date of clearance of previously imported goods through Customs or
within guarantee period in case of machines or parts thereof where
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such period is more than 24 months; and

(b) No remittance shall be allowed except for payment of insurance and
freight charges where replacement of goods by foreign suppliers is
subject to payment of insurance and / or freight by importer and
documentary evidence to this effect is produced while making
remittance.

2.44 Other Conditions for Import of Replacement Goods R
>

(a) In case of short-shipment, short-landing or loss in transgg,\qimport
of replacement goods will be permitted based on certlf@ite issued

by customs authorities without an import Authorisatioz.
%0
(b) This procedure shall also apply to cases in Whlcb\\short shipment of
Q
goods is certified by foreign supplier, who hagp‘agreed to replace free
of cost. @\Q’
\\
(c) Cases not covered by above provisioggs “will be considered on merits
by DGFT for grant of Authorlsatl,@?l for replacement of goods for

which an application may be magl% as per paragraph 2.50 of HBP.

2.45 Import of Overseas Offlcefqulpment
%O
On winding up of overseas éfflces set up with approval of RBI, used office

equipments and other 1te:ms may be imported without Authorisation.

QQJ
2.46 Import of Amzfnumtlon by Licensed /Authorised Arms Dealers
(a) Import ofﬁ‘ollowmg types of ammunition are allowed against an

Auth0{1§at10n by licensed arms dealers subject to conditions as may
be st‘éaﬁed

\ﬁ) Shotgun Cartridges 28 bore;

0
&\g}\ (ii) Revolver Cartridges of .450, .455 and .45 bores;

(iii) Pistol Cartridges of .25, .30 Mauser, .450 and .45 bores;

(iv) Rifle Cartridges of 6.5 mm, .22 savage, .22 Hornet,300
Sherwood, 32/40, .256, .275, .280, 7m/m Mauser, 7 m/m Man
Schoener, 9m/m Mauser, 9 m/m Man Schoener, 8x57, 8x57S,
9.3 m/m, 9.5 m/m, .375 Magnum, .405, .30.06, .270, .30/30
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Winch, .318, .33 Winch,.275 Mag.,, .350 Mag.,400/350, .369
Purdey, .450/400, .470, .32 Win,.458 Win, .380 Rook, .220
Swift and .44 Win. bores.

(b) An import Authorisation shall be issued at 5% of value of annual
average sales turnover of ammunition (whether indigenous or‘

imported) during preceding three licensing years subject tQQo%

minimum of Rs. 2000. &
&
R
(c) An application for grant of an Authorisation for items llggéd above
may be made to RA in ANF 2M along with documents prescribed

therein. 00

\%ﬁ

2.47 Duty Free Imports for specific Sectors: %&Q‘\
4

(A) R&D Equipment for Pharmaceuticals aned%lo technology Sector

(i) Duty free import of goods (as\ﬁpeaﬁed in list 28 of Customs
notification No.21/2012 d@fed 17.3.2012, as amended from
time to time) upto 2%858 of FOB value of exports during
preceding licensing ygaQr shall be allowed.

(ii) The eligible unltqﬁﬁ’ay furnish an application given in Appendix-
8A to RA @gncerned duly countersigned by Chartered
Accountaut@

(iii) In re pféct of duty free import of R&D equipment, units not
regg,@%ered with jurisdictional Customs authority shall be
@Howed to give Installation Certificate issued by an

.%oﬁmdependent Chartered Engineer.

(B) & \QQAgro Chemicals Sector :

éO
&\\\% (i) Duty free imports of goods as specified in list 28A of Customs
notification No. 21/2012 dated 17.3.2012, upto 1% of FOB
value of exports made during preceding licensing year, shall be
allowed to agro chemicals sector unit having export turnover of

Rs. 20 crore or above during preceding licensing year.

(ii) The eligible unit shall apply in form given in Appendix-8B to
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RA concerned duly countersigned by Chartered Accountant.

(iii) In respect of duty free import of R&D equipment, units not
registered with jurisdictional Customs authority shall be
allowed to give Installation Certificate issued by an
independent Chartered Engineer.

2.48 Import under Govt. to Govt. Agreements o

’Q\
Q
N

Import of goods under Government to Government agreements mgy be
allowed without an Authorisation or CCP on production of Q@\%essary

evidence to satisfaction of Customs authorities. @.\\\\
@
2.49 Transfer of Imported Goods &
@Q
O
(a) Cases where prior permission is required: Q&@

Transfer of imported goods which are subject tQﬁﬁ&ctual User condition and
have become surplus to needs of Actual User: QSKEall be made only with prior
permission of RA concerned. Following 1gfbrmat10n alongwith supporting

documents shall be furnished with g@ﬁuest for grant of permission for

Q
transfer, to RA concerned: Q*OQ
(&

(i) Reasons for trans%i@ of imported material;

Q
(ii) Name, addres}%‘ [EC number and industrial Authorisation

reglstratlo@, 1f any, of transferee;

(iii) Descrlgﬁon quantity and value of goods imported and those
sougﬁt to be transferred;

(iv) Q‘%oples of import Authorisation and bills of entry relating to

\&\%0 imports made;
QJ\
& .
1\00} (v) Terms and conditions of transfer as agreed upon between
& buyer and seller.

(b) Cases where prior permission is not required

(i) in case of sale or otherwise by importer of freely importable
goods;

(ii) for goods imported with Actual User condition, provided such

good is freely importable without Actual User condition on
21



date of transfer

(iii) for goods with AU Condition after a period of two years from
the date of import.

(iv) for transfer of Imported Firearms (a) after 10 years of import
or (b) on attaining the age of 60 years by such importer, subject
to condition that transferee fulfils conditions as in Arms Acg

and Rules thereunder. %\}@0
(v) for transfer of weapon/s (firearm/s) imported by a Reﬁ?ﬁ;vned
Shooter (as defined in Policy Condition 3 of Chapt&;p®93 of ITC
(HS) 2012) for the purpose of his/her pursulngﬁhootlng as a
sport to any upcoming shooter as certlfleEP either by the
National Rifle Association of India (NRAI)@?P the Department of
Sports, Ministry of Youth Affairs & Spogﬁ% after two years from
the date of import. The trangﬁéree can subsequently
transfer/resell to any buyer a@ certlﬁed by the NRAI or
Department of Sports for the g&le purpose of pursuing shooting
as a sport after one year @@om the date of its first sale. Such
transfer/sale is sub]ect t0 the provisions of the Arms Act, 1959
and other rulegjg\regulatlons by state/local police.

NRAI/ Departmem&of Sports will maintain the required records.
Q\%
&\\
Import of Restricted J;fems
(@4
2.50 Import of Restrlcted Items

@fb
An apphc@ﬁ%n for grant of an Authorisation for import or export of items
mentloneﬂ as ‘Restricted’ in ITC (HS) may be made to RA, with a copy to
DGF"Q%qrs in ANF 2M along with documents prescribed therein. Original
apﬁ‘hcatlon along with Treasury Receipt (TR) / Demand Draft shall be

<Submitted to RA concerned and self-attested copy of same shall be
submitted to DGFT in duplicate along with proof of submission of

application to concerned RA.

2.51 EXIM Facilitation Committee

(a) Restricted item Authorisation may be granted by DGFT or any other
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(b)

(c)

2.52

RA authorised by him in this behalf. DGFT / RA may take
assistance and advice of a Facilitation Committee while granting
authorisation. The Assistance of technical authorities may also be
taken by seeking their comments in writing. Facilitation Committee
will consist of representatives of Technical Authorities and
Departments / Ministries concerned.

Import authorisations for a restricted item, if so directed by tg@
competent authority, shall be issued for import through one oﬁﬁle
sea ports or air ports or ICDs or LCS, as per the option 1nd1&aql2ed in
writing, by the applicant. Authorisation holder shall (eglster the
import authorisation at the port specified in the Autgﬁrlsatlon and
thereafter all imports against said authorisation sh&i\l be made only
through that port, unless the authorisation holdgﬁoobtalns permission
from customs authority concerned to lmp@?t through any other

specified port. @
\\

EXIM Facilitation Committee (EFC) gl@hll normally meet once every
month. Where a case has been defgf‘red in EFC for want of comments
from the Technical Author&@%s and Departments /Ministries
concerned but subsequentlé(% RIOC[S) has / have been received from
the concerned agency(lgb@\ﬁ/vlth no divergence in views, authorisation
shall be issued with g@e approval of Chairman, EFC and the case shall
be brought before&B‘FC in its subsequent meeting for approval on ex-

post facto ba51s

(@4
Import ofo‘\hestrlcted items required by Hotels, Restaurants,
Travel ATgents, Tour Operators and other Specified Categories

\%

[tems ng;entloned as restricted for imports in ITC (HS) required by hotels,
restg@frants travel agents and tour operators may be allowed against an
Aolib?horlsatlon based on recommendation of Director General, Tourism, and

&\?}overnment of India.

(a)

Hotels, including tourist hotels, recognised by Director General
of Tourism, Government of India or a State Government shall be
entitled to import Authorisation upto a value of 25% of foreign
exchange earned by them from foreign tourists during preceding
licensing year, for import of essential goods related to hotel and
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tourism industry.

(b) Travel agents, tour operators, restaurants, and tourist
transport operators and other units for tourism, like adventure/
wildlife and convention units, recognized by Director General of
Tourism, Government of India, shall be entitled to import
authorisation up to a value of 10% of foreign exchange earned by
them during preceding licensing year, for import of essential googté*
which are restricted for imports related to travel and touﬂsm
industry, including office and other equipment required for th\éi’r own

4
professional use. \\

&\
(c) Import entitlement under paragraphs 2.52 (a) and 62852 (b) of any
one licensing year can be carried forward, either 1\151\<fu11 or in part, and

added to import entitlement of two succeedlngi&ensmg years.
4

(d) Such imported goods may be transfegfed after 2 years with
permission of DGFT. No permission fé)\&transfer will be required in
case the imported goods are re- expgﬁted However, re-export shall be
subject to all conditionality, or regqeulrement of licence, or permission,
as may be required under Sch@%fule [T of ITC (HS).

(e) Anapplication for grant o@an Authorisation under paragraphs 2.52
(a) and 2.52 (b) may b?g’made in ANF 2 M to DGFT through Director
of Tourism, Govern@z\ent of India who will forward application to RA

concerned along&71th their recommendations.
&QJ
2.53 Import of Re@strlcted items for R&D by units of Government
{zfo
All restrictedﬁtems and items permitted to be imported by STEs, except live
3
animals, o‘?‘equlred for R&D purpose may be imported without an

Authodﬁlsatlon by Government recognized Research and Development units.
\}

\%,394 Import of Metallic Waste and Scrap
N

Import of any form of metallic waste, scrap will be subject to the condition
that it will not contain hazardous, toxic waste, radioactive contaminated
waste / scrap containing radioactive material, any type of arms,
ammunition, mines, shells, live or used cartridge or any other explosive
material in any form either used or otherwise.
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(a)

Import of following types of metallic waste and scrap will be free

subject to conditions detailed below:

(ii)

Sl. | Exim Code Item description

1. 720410 00 (Waste and scrap of cast iron

2. 72042190 |Other

3. 72042920 |Of High speed steel J

4. 72042990 |Other =l

5. 72043000 |Waste and scrap of tinned iron or Steel \7’0

6. 72044100 [Turnings, shavings, chips, mllllng\/vaste
saw dust, fillings, trimmings and stanﬁi)lngs
whether or not in bundles. ,ce

7. | 72044900 [Other &

8. 72045000 |Re-melting scrap ingots Q§V

0. 74040012 |Copper scrap @\”V

10. 74040022 |Brass scrap QJ@W

11. | 75030010 |Nickel scrap .@“

12. | 76020010 |Aluminium SCI;%@

13. 79020010 [Zinc scrap °

14. | 80020010 [Tinscraps®

15. | 81042010 Magr\g&ium scrap

&

(b)  ‘Freely’ Importable ﬁletalllc waste and scraps (shredded) as listed
above shall be Cp&ermltted through all ports of India subject to
following coggﬁlons
(i) At :gh; time of the clearance of goods, importer shall furnish to

gtsfle Customs pre-shipment inspection certificate as per the

y o\ format to Appendix 2H from any of the Inspection &

Q\é\& Certification agencies given in Appendix-2G, to the effect that

z@o} the consignment was checked for radiation level and scrap
@{\\c’ does not contain radiation level (gamma and neutron) in excess

of natural background. The certificate shall give the value of
background radiation level at that place as the
maximum radiation level on the scrap; and

also

Importer shall also furnish copy of the contract with the
exporter stipulating that the consignment does not contain any
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radioactive contaminated material in any form.

(c) Import from Hodaideh, Yemen and Bandar Abbas, Iran will be in
shredded form only.

(d) Import of un-shredded compressed and loose form of metallic waste,
scrap listed in paragraph 2.54(a) above in shall be subject to the
following conditions:- &

(i) At the time of the clearance of goods, importer shall furni%lp?ﬁ‘%o
the Customs pre-shipment inspection certificate as \g@r the
format in Appendix 2H from any of the IQ\sﬁpectlon&
Certification agencies given in Appendix-2G to tbé effect that
the consignment does not contain any%dsype of arms,
ammunition, mines, shells, cartridges, or a;ily other explosive
material in any form either used or ogherwme and that the
consignment was checked for radla@é?n level and it does not
contain radiation level (gamm%%d neutron) in excess of
natural background. The cer@ﬁcate shall give the value of
background radiation level a‘t that place as also the maximum
radiation level on the scra?i\)0

(i) The imported item Gst is actually a metallic waste/ scrap/

seconds/ defectlve,oas per the internationally accepted
parameters f01<2§11ch a classification.
&\\

(iii) Copy of tb& contract between the importer and the exporter
stlpulq‘éjfng that the consignment does not contain any type of
armg; ammunition, mines, shells, cartridges, radioactive
@ntamlnated or any other explosive material in any form

\*elther used or otherwise.
@%
\}@Q(\IV Import of scrap would take place only through following
O
,\%1\0 designated ports and no exceptions would be allowed even in

N case of EOUs, SEZs:-

1. Chennai, 2. Cochin, 3. Ennore, 4. JNPT, 5. Kandla, 6.
Mormugao, 7. Mumbai, 8. New Mangalore, 9. Paradip, 10.
Tuticorin, 11.Vishakhapatnam, 12.Pipava 13.Mundra, 14.
Kolkata and Krishnapatnam.
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(v) Only entry sea ports will be designated and notified for import
of un- shredded Metallic Waste and Scrap subject to the
following:

(i)  Any sea port to be designated for import of un-shredded
metallic scrap will be required to install Radiation Portal
Monitors and Container Scanner with adequate security.
The sea port having completed the above shall approacm
jurisdictional Customs for inspection and certlflcaq@n
Customs may give necessary clearance on receﬂ;ﬁt of
certification from AERB. On getting clearang% from
Customs, DGFT will notify such a port as deS{gﬁated port
for import of un-shredded scrap.

(ii) The existing designated sea ports nam\ely Chennai, Cochin,
Ennore, JNPT, Kandla, Mormgagao Mumbai, New
Mangalore, Paradeep, Tutlcorlg$\/1shakhapatnam Pipava,
Mundra and Kolkata Wlll@e allowed to import un-

shredded scrap till 315t J}ﬁrch 2019 by which time they
are required to 1nstall aild operationalize Radiation Portal
Monitors and Cont@%er Scanner. Such sea ports which
fail to meet theg%?eadhne will be derecognised for the
purpose of m@port of un-shredded metallic scrap w.e.f

1.4.2019.ii ¢ &
«2\

(iii) Furthef&any ICD can handle clearance of un-shredded
me‘ga?fhc scrap provided the same passes through any of
@l‘% designated sea ports as mentioned above or any new

%eﬁ:)orts to be notified/designated from time to time, where
<“ Radiation Portal Monitors and Container Scanner are in

© : . . : .
0\\\* operation and the consignment is subjected to risk based
< scanning/ monitoring as per the protocol laid down by
R
\}@Q“ Customs.
O

(iv) Import consignments of metallic waste and scrap shall be
subject to pre-inspection certificate (PSIC) from the
country of origin. However, metallic waste and scrap
(both shredded and unshredded) imported from safe
countries / region i.e. the USA, the UK, Canada, New
Zeland, Australia and the EU will not require PSIC if
consignments are cleared through Seven (7) ports namely,
Chennai, Tuticorin, Kandla, JNPT, Mumbai,
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Krishnapatnam and Mundra. Consignments from these
five countries / region will be accompanied by certificate
from the supplier / scrap yard authority to the effect that
it does not contain any radioactive materials / explosives.
These will however be subject to radiation and explosive
checks through portal monitors and container scanner at
these ports. Transshipments through these countries /
regions will not be allowed this facility. Import through alg
other ports including nine (9) ports (for unshredded scgab
/ waste), irrespective of country of origin, will be s%fb]ect

to PSIC.i QJ\@"
&
2.55 Recognition as Pre-shipment Inspection Agency Sﬁ’SIA) and
issuance of Pre- shipment Certificate (PSIC) éo &

(a) Applications for recognition in respect g&t@\PSIAs have to be
made in proforma prescribed in ANF %rl? The scanned copy of
application in ANF 2L, along w1t@@relevant annexures and
documents should be sent byse-mail to DGFT (at psia-
dgft@nic.in), in addition to sen;éhng the same by post.

(b) For applicants based in I@%ﬂ\ia application fee will be Rs. 7500/-
and for applicants bas\‘éﬁ abroad the application fee will be US
$200. The fees magoﬁ"e amended from time to time by DGFT.

(c) The appllcatlg)?rs will be considered by an Inter- Ministerial
Commlttee&&

(d) The rg@gnlzed PSIAs will be notified under Appendix 2G for a
peg&d of three years. At the end of 3 years PSIA has to make a
sﬁesh application for further recognition.

\
N

(0 PSIA shall issue Pre-Shipment Inspection Certificate (PSIC) in
O}@e the format given in Appendix 2H. PSIC would also carry
.\C}‘O uniquely numbered hologram of the PSIA.

&
(f) A PSIA can also carry out inspections in countries, where it

does not have a full time equipped branch office but which falls

within its area of operation, by deputing its Inspectors.

However, for such inspections in other countries, the PSIA will

be required to give prior intimation to DGFT by sending an

email (at psia-travel-dgft@gov.in) and furnishing details of visit
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/ Inspection done by the Inspector in PSIC.

(g) The applicants may submit their applications initially without
bank guarantee, as required under S.No.9 of ANF-2L. Their
applications would not be rejected only on the ground of non-
submission of bank guarantee. Applicants would, however, be
required to submit bank guarantee or an equivalent financial
instrument, before they are notified as PSIA, by the compete&a@

authority, as per FTP/HBP 2015-20. \%0
&
2.56 Responsibility and Liability of PSIA and Importer %&\QJ

(a) In case of any mis-declaration in PSIC or mis-q&laration in
application form for recognition as PSIA, PSIA&%ould be liable
for penal action under Foreign Trade. ?Development &
Regulation) Act, 1992, as amended, in adéﬁlon to suspension/
cancellation of recognition. @\

(b) The importer and exporter woai}\i be jointly and severally
responsible for ensuring thag*“the material imported is in
accordance with the declar@ﬁon given in PSIC. In case of any
mis-declaration, they shgﬂ be liable for penal action under
Foreign Trade (Deve{é)pment & Regulation) Act, 1992, as
amended. &

Q
@O

(c) The scanned %Q{“;\y of the PSIC (in pdf format) shall have to be
uploaded bé/‘\\ﬂ)e PSIA on DGFT website or emailed to DGFT (at
psic- dgft@%ov in). The certificate shall be issued in prescribed

form i) endix 2H.
é p

(d) "gd?e PSIA will also be required to take photographs or make

0\%Vldeo of the inspection carried out, duly capturing the following
¥ activities/details:

&

.%@\0& (i)  Photograph(s) or video clipping of the place of inspection

N4 with PSIA inspector (mandatory) and representatives of

exporter / importer, if available (optional); with time,

date of the inspection (at least 1 photograph or video

clipping);

(ii) Photograph(s) or video clipping of the testing
instrument(s) used for inspection;
(iii) Photograph(s) or video clipping of the process of stuffing
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of containers showing the container number (at least 1
photograph or video clipping per container)

(iv) Photograph(s) or video clipping of the sealing process (at
least 1 photograph or video clipping per container)

(e) The photographs and/or video clippings [as per 2.56 (d) above]
and PSIC shall be uploaded on DGFT website by PSIA, througm
digital signatures or sent to psicdgft@gov.in through reglstgﬁed
e-mail of PSIA. Till such time the DGFT website Lﬁﬁ( is
operationalized, the PSIC and photographs/v1deos wfill be e-

mailed to the DGFT (at psicdgft@gov.in). @\

Q
2.57 Import of other kinds of metallic waste and scrg\ﬁs
Import of other kinds of metallic waste and scrap \Mi»ﬁ be allowed in terms
of conditions of ITC (HS). e@\@

2.58 Imports of seconds and defectives t\@‘\‘o

ij

Import policy for second and defectlvgp\rags PET bottles /waste, and ships

is given in ITC (HS). ‘3@

2.59 Services of Inspectlongﬁd Certification Agencies

%«\
Customs or any other Cesitral or State Government authority may avail of
services of Inspectlog “and Certification Agencies in Appendix 2I of the
Appendices and A@‘}‘?at Niryat Forms, for certifying residual life as well as
valuation / purqhase price of capital goods.

Tariff Rat%ﬁuota Scheme:
%
2. 60 @rocedure for import under the Tariff Rate Quota Scheme
L\O

&u‘kattention is invited to Government of India, Ministry of Finance
(Department of Revenue), Notification No. 21/2002- Customs dated
01.03.2002 and Notification No. 33/2010- Customs dated 12.03.2010. As
per these, import of four items viz., (1) Skimmed and whole milk powder,
milk food for babies etc. (0402.10 or 0402.21) and White Butter, Butter oil,
Anhydrous Milk Fat (0405) (2) Maize (corn): other (1005.90) (3) Crude
sunflower seed or safflower oil or fractions thereof (1512.11) and (4)
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Refined rape, colza or mustard oil, other (1514.19 or 1514.99) is allowed in
a financial year, up to quantities as well as such concessional rates of
customs duty as indicated below:

Description | HS No. | In/out In/out Notification TRQ
of quota | of quota
rate (%) | rate (%) (in MT)
as per |As per 0&‘*‘
WTO Indian %o@
Tariff \eo{?
&
Skimmed 040210 | 15/60 15/60 12/12-Cus Sl. .\\\NfO,OOO
Milk No. &
powder/ 7 &
whole 040221 | 15/60 15/60 12/12-C\\1§t§ Sl.
milk No. Q&Q\
powder 7 &
Maize (corn),/ 100590 | 15/60 0/50 Q&@/lZ-Cus SL 5,00,000
other than & No.
seed @@é 37/38
quality S
Crude 151211 |50/300 |50/75 12/12-Cus Sl. 1,50,000
sunflower O&QQ No.
seed oil N 60/61
and @b
safflower P
seed oil N
Rape, 1514@1@9\’ 45/75 45/10 12/12-Cus Sl. 1,50,000
colza or &@\ No.
mustard 2° 64/66
. Z:b
oil &
& [ 151499 [45/75 |45/10 | 12/12-Cus SL
& No.
& 64/66
’cloiﬁgtter 040510 | n.a. 0/30 12/12-Cus Sl. 15,000
<fand other No.
fats 9
0405901 0/30 12/12-Cus Sl.
0 No.
9
0405902 0/30 12/12-Cus Sl.
0 No.
9
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fats

Butter 040520 | n.a. 0/40 12/12-Cus Sl. 15,000
and other No.

9

0405909 0/40 12/12-Cus Sl.

0 No.
9

2.61

(a)

(b)

(c)

Eligible entities for allocation of quota

Milk Powder (Tariff Code No. 0402.10 or 0402.21) and White But(@i"
Butter oil, Anhydrous Milk Fat (0405): National Dairy Develo@ﬁlent
Board (NDDB), State Trading Corporation (STC), @leatlonal
Cooperative Dairy Federation (NCDF), National $Agr1cultural
Cooperative Marketing Federation of India Ltd. (NAj@ED) Minerals
and Metals Trading Corporation (MMTC), PFO]Q\&S & Equipment
Corporation of India Limited (PEC) and Sp1ces§1’rad1ng Corporation
Limited (STCL). \e@

Maize (corn)(Tariff Code No. 1005 9%)) National Agricultural
Cooperative Marketing Federatlongbf India Ltd.(NAFED), State
Trading Corporation (STC), Mlner@fﬁ and Metals Trading Corporation
(MMTC), Projects & Equlpmer&&‘Corporatlon of India Limited(PEC),
Spices Trading Corporatlorﬁllmlted (STCL) and State Cooperative

Marketing Federations %o\{~
b

Crude sunflower seg—f'ﬁ or safflower oil or fractions thereof (Tariff
Code No. 1512. ]@3 and Refined rape, colza, canola or mustard oil,
other (Tarlff@QCode No. 1514.19 or 1514.99): National Dairy
Developmeﬁf‘c Board (NDDB), State Trading Corporation (STC),
Natlonqlb%%Agrlcultural Cooperative Marketing Federation of India
Ltd. @NAFED) Spices Trading Corporation Limited (STCL) and Central
Wﬁrehousmg Corporation (CWC), State Cooperative Marketing

QQFederatlon & State Cooperative Civil Supplies Corporation.

L\O
<262

Conditions applicable on availing quotas

All eligible entities are eligible to avail quotas subject to the conditions as
detailed below:

(i)

All eligible entities desiring availment of quota as mentioned above,
may make application to EFC in ANF 2M to DGFT, Udyog Bhavan,

New Delhi - 110 011. Completed application forms along with
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prescribed documents must reach on or before 1st March of each
financial year preceding to the year of quota

(ii) Imports have to be completed before 31st March of financial year i.e.
consignments must be cleared by customs authorities before this
date.

(iii) Since import of maize (corn) is through STEs, the allottees of quotad‘
i.e. designated agencies in paragraph 2.61 (b) above for this 1t;eﬁn
shall also be granted an import Authorisation for allotted quaﬁtltles
as indicated at Sl. No. 21 (b) of Customs Notlflc;ﬁtlon No.
21/2002 dated 1.3.2002 in terms of paragraph 2.20 OQ\?TP 2015-
2020. &

Q
(iv) Application fee for these applications shall b&g\pald according to
procedure contained in Appendix 2K of Appeljﬁlces & Aayat Niryat
Forms. @\Q’
¥
(v) EFC in DGFT will evaluate and allot q@ta among applicants by 31st

March of each financial year precee@if%g to year of quota.

Exhibits and Samples: &

2.63 Exhibits Required for <é\g&tlonal and International Exhibitions or

Fairs and Demonstl@tzi\on

¥

(a) Import / export\f@Qf exhibits, including the construction and decorative
mater1a1§£@except items in the “Prohibited” or SCOMET list,
requnzjea for the temporary stands of foreign / Indian exhibitors at
eXl:ti\bltIOIlS fair or similar show or display far a period of six
%m%nths on re-export / re-import basis, shall be allowed without

\@& an Authorization on submission of a bond / security to Customs
Q
éoo} or ATA Carnet.lil
e
&
(b) Extension beyond six months for re-export / re-import will be

considered by Customs authorities on merits. Consumables such as
paints, printed material, pamphlets, literature etc. pertaining to exhibits
need not be re-exported/re-imported.
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2.64 Sale of Exhibits

(a) Restricted Items: Sale of exhibits of restricted items, mentioned in
ITC (HS), imported for an international exhibition / fair may also be
made, without an Authorisation within bond period allowed for re-
export, on payment of applicable customs duties, subject to a ceiling

limit of Rs.5 lakh (CIF) for such exhibits for each exhibitor. \Q{\d
\4

(b) Freely importable items: However, sale of exhibits of items wh&g}h are
freely importable shall be allowed within bond period allov;géa for re-
export on payment of applicable customs duties. @

(c) If goods brought for exhibition are not re- export@or sold within
bond period due to circumstances beyond cq&atrol of importer,
Customs Authorities may allow extension of bgq?rd period on merits.

\Q;

<

2.65 Import of Samples Q\\&

&

(a) No Authorisation shall be requlred@ﬂfbr Import of bonafide technical
and trade samples of items resbtpf‘cted in ITC (HS) except vegetable
seeds, bees and new drugs &‘amples of tea not exceeding Rs.2000
(CIF) in one conSIgnment\g‘hall be allowed without an Authorisation
by any person connecggﬁ’ w1th Teaindustry.

\2\

(b) Duty free 1mport@§§ samples upto Rs.3,00,000 for all exporters shall

be allowed askp%r terms and conditions of Customs Notification.

2.66 Exports thSamples / Exhibits

0«
(a) Expoéﬁts of bonafide trade and technical samples of freely exportable

été%m shall be allowed without any limit.
&
(E)&DQ An application for export of samples/exhibits, which are restricted
N4 for export, may be made to DGFT as per ANF-2Q.

Exports:

2.67 Export Policy
Policy relating to Exports is given in Chapter-2 of FTP. Further, Schedule 2
Appendix-1 of ITC (HS) specifies list of items, which may be exported
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without an Authorisation but subject to terms and conditions specified.

2.68 Gifts / Spares / Replacement Goods

For export of gifts, indigenous / imported warranty spares and
replacement goods in excess of ceiling / period prescribed for exports of

Gifts; export of Spares and export of replacement goods in FTP, an
application may be made to DGFT in ANF 2Q. )
2.69 Export of Items Reserved for MSME Sector @
\@
4‘24
Units other than small scale units are permitted to expand or\\b“reate new

capacities in respect of items reserved for small scale se@ﬁor subject to
condition that they obtain an Industrial licence und@Y\‘ the Industries
(Development and Regulation) Act, 1951, with export@%hgatlon as may be
specified. Such licensee is required to furnish a LL@% RA and DGFT in this
regard. DGFT / RA concerned shall monitor exp\er*t obligation.

{&
2.70 Exportby post %@
&QJ
@
In case of export by post, exporter sh@f submit following documents in lieu

of documents prescribed for expopﬁ‘by sea/air:

(a) Bank Certificate of Exp(ziv% and Realisation as in e-BRC in Appendix2U
(b) Relevant postal recegﬁ%
(c) Invoice duly attegt%d by Customs Authorities.

2.71 Direct negQﬁ“atlon of export documents

%e

In cases V\g\b@re exporter directly negotiates document (not through
authorlse@*dealer) with permission of RBI, he is required to submit
followmg documents for availing of benefits under export promotion

scheﬁles

&Ta) Permission from RBI allowing direct negotiation of documents
(not required for status holders),

(b) Copy of Foreign Inward Remittance Certificate (FIRC) as per Form
10-H of Income Tax department in lieu of BRC, and

(c) Statement giving details of shipping bills / invoice against which

FIRC was issued.
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SCOMET:

2.72 Application for Grant of Export Authorisation/Certificate/

Permission for non-SCOMET Items

(a)An application for grant of Export Authorisation in respect of

(b)

restricted items [other than Special Chemicals, Organlsms ‘
Materials, Equipment and Technologies (SCOMET)] mentloned@n
Schedule 2 of ITC (HS) Classifications of Export and I)g?port
Items may be made in ANF 2 N to DGFT (Headquarte{&ﬁ along
with documents prescribed therein. EFC shalgl\ consider
applications on merits for issue of export Authorls'égci?on
%

If the exporter has been notified in writing ngy DGFT or he knows
or has reason to believe that an item not@(\)vered in the SCOMET
list has a potential risk of use in or dLgérsmn to weapons of mass
destruction (WMD) or in their mls§i& system or military end use
(including by terrorists and nogﬁtate actors), the export of such
an item may be denied or @érmltted subject to the grant of a
license, as per the proqg@fure provided for SCOMET items in

0

S

Q

S
Note: “Military g%e shall mean incorporation into items listed in
SCOME{f‘ Categories 5D or 6 or for the use, development, or

prqdﬁctlon of military items listed in these categories.’
c&ﬂ

Paragraph 2.73.

2.73 Applicag@én for SCOMET Authorisation

(a)

©
S
Ar\),,jo\application for grant of Export Authorisation in respect of

@tOMET items mentioned in Appendix 3 to Schedule 2 of ITC (HS)

&

éO

&
&

(b)

Classifications of Export and Import Items may be made in ANF 2 O
to DGFT (Hqrs) along with documents prescribed therein.

However, such applications are mandatorily to be filed through

online system under the Icon E-COM on the website of DGFT. The

Uniform Resource Locator [URL] for online application is

http://dgft.gov.in/CallModule.asp?sch =SCOMET. While submitting

the online application, all the required documents including End User

Certificates (EUCs) are to be uploaded as PDF files. Manual
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submission of application is dispensed with except the original End
User Certificate(s) in Appendix 2 S from all entities in the chain of
supply viz. the foreign buyer, end user and intermediary/consignee
(if they are different from the foreign buyer & end user), which is/are
to be submitted in hard copy to SCOMET Section of DGFT (HQ),
besides electronic submission.

&
’6\0
Every SCOMET authorisation holder shall maintain the folgobwmg
records in manual or electronic form for a perlod %@\5 years

(c) Maintenance of Records:

from the date of export or import, as applicable: @

a) All documents submitted while making @h apphcatlon for

SCOMET Authorization. &Qﬁ

b) Correspondence with buyer/conmgg@eg/end -user or DGFT or
relevant Government agency; @%‘

c) Relevant Contracts; @@L‘@

d) Relevant Books of acci)gti\’lt@

e) Relevant F1nanc1a}0\g%<§:ords

%O
f) Any commun@\atlon from any government agency related to
an apphcaﬁi‘bn for authorization for any item on the SCOMET

list or a@ommodlty classification request;

g) Sl@fﬁpmg documents including shipping bill, bill of entry and
&)11] of lading.

2.74 Im;ér Ministerial Working Group

An Imfer Ministerial Working Group (IMWG) in DGFT (Hgrs.) shall consider

apﬁ‘hcatlons for export of SCOMET items as specified in Appendix-3 to
<Schedule 2 of ITC (HS) Classifications of Export and Import Items based

on following guidelines:

L. Applications for Authorisation to export items or technology
on SCOMET List are considered on the basis of following general
criteria:
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N

(b)

(c)
(d)

()

I1.

(a)

(c)

I

Credential of end-user, credibility of declaration of end-use of the
item or technology, integrity of chain of transmission of item from
supplier to end-user, and on potential of the item or technology,
including timing of its export, to contribute to end-uses that are not
in conformity with India’s national security or foreign policy goals
and objectives, goals and objectives of global non-proliferation, or
India’s obligations under International treaties/Agreements to Wthh*

it is a State party. Q{\
Q}\}
Assessed risk that exported items will fall into hands of tem%rlsts
terrorist groups, and non-State actors; \\\
&\

Export control measures instituted by the recipient S&a&e-

Capabilities and objectives of programmes og\??he recipient State

relating to weapons and their delivery; QJ@\”
N

,QQ/

<

Assessment of end-use(s) of item(s); ®®
\
Applicability of provisions of reé@\/ant bilateral or multilateral
Agreements and Arrangemeni‘bsy to which India is a party, or
adherent. This is 1nclud1ng bi:lt not limited to control lists of the
Nuclear Suppliers Grouég° Missile Technology Control Regime,
Australia Group (andéblts Warning List or Awareness Raising
Guidelines) and Wa§§enaar Arrangement (and its Sensitive List and

Very Sensitive L1§zt) as updated from time to time.
QJ

AppllcatlonKSil’lall be accompanied by an end user certificate as per
Appendlg@ZS certifying that:

The 1 will be used only for stated purpose and that such use will
nocgobe changed, nor items modified or replicated without consent of

\@overnment of India;

<
o

®

Neither the items nor replicas nor derivatives thereof will be re-
transferred without consent of Government of India;

End-user shall facilitate such verifications as are required by
Government of India.

The end-user certificate will indicate the name of the item to be
exported, the name of the importer, the specific end-use of the
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subject goods and details of Purchase Order/Contract.

IV.  Government of India may also require additional formal assurances,
as deemed appropriate, including those on end-use and non-
retransfer, from the State of the recipient.

V. (@) Licensing authority for items in Category 0 and Note 2 of the
'Commodity Identification Note' in Appendix 3 to Schedule 2 og
ITC (HS) is Department of Atomic Energy. Applicable guldell.g%s
are notified by the Department of Atomic Energy under Momlc
Energy Act,1962. For certain items in Category Q® formal
assurances from the recipient State will include n%&\ﬁse in any
nuclear explosive device. Authorisations for egq@%)rt of certain
items in Category 0 will not be granted wunless transfer is
additionally under adequate physical pro;@ctlon and is covered
by appropriate International Atomlc\%‘Energy Agency (IAEA)
safeguards, or any other mutually agx%ed controls on transferred

N
items. b@

e’b
(b) Licensing authority for 1te%%§ in Category 6 in Appendix 3 to
Schedule 2 of ITC (HSQQ&S Department of Defence Production.
Export of items mg(‘?ategory 6 is governed by the extant
Standard Operathﬁ% Procedure issued by the Department of
Defence Prod@tlon in the Ministry of Defence. Export of items
covered 1n&1§lote 3 of the 'Commodity Identification Note' in

Appendgxzé to Schedule 2 of ITC (HS) is prohibited.

VI AddltlonaLéénd -use conditions may be stipulated in Authorisations
for ex ert of items or technology that bear possibility of diversion
to g&suse in development or manufacture of, or use as, systems

gé}%)able of delivery of weapons of mass destruction.
Q\
\Q]zl?y Authorisations for export of items in SCOMET List (other than
N4 those under Category 0, 1 and 2) solely for purposes of display or
exhibition shall not require any end-use or end-user certification.
However, no export Authorisation for display or exhibition shall be
issued for ‘Technology’ in any category. IMWG would seek comments

from technical agencies as deemed necessary.
VIII. Authorization for export of items in Categories 0, 3 (other than 3D), 4,
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5 and 7 of the SCOMET list to Iran would be subject to the relevant
provisions contained in Annex B to the UN Security Council
resolution 2231 (2015). The licensing authority, i.e. DGFT or
Department of Atomic Energy, as the case may be, on completion of
the IMWG process or the applicable internal process, shall seek the
concurrence of Disarmament and International Security Affairs
(D&ISA) Division in the Ministry of External Affairs, as required. &

0

IX.  The Inter Ministerial Working Group shall normally meet once ey%ry
month. Where a case has been deferred in the IMWE@ and
subsequently, NOC(s) has / have been received from all\\@oncerned
agencies with no divergence in views, authorisation %h%ll be issued
with the approval of Chairman, IMWG and the cas%@hall be brought
before IMWG in its subsequent meeting for appg@%al on ex-post facto
basis. Case(s) where a decision could not be Q@hved at in IMWG shall
be placed before Director General of Forgign Trade for appropriate

\4
decision on grant of authorization. S\Qg\

>
>
&

g
&1\0

l

Export of items not on SCOM%T List may also be regulated under

provisions of the Weapons o@ﬁass Destruction and their Delivery Systems

(Prohibition of Unlawful Aﬁflvmes) Act, 2005.

Note 1: Export or atge?npt to export in violation of any of conditions of
Autho@@*atlon shall invite civil and/or criminal prosecution.

2.75 Applicability of WMD Act

Note 2: A@horlsatlons for export of items in SCOMET List for display

Qbr exhibition abroad are subject to a condition of re-import

0%0 within a period not exceeding six months. Exporters are

&\@\ entitled to apply for an export authorisation for such items

. S exhibited abroad. If exhibitor intends to offer that item for sale

A\ during exhibition abroad, such sale shall not take place without
a valid Authorisation.

Note 3: Export of items in Category 2 of SCOMET list may also be
controlled by other applicable guidelines issued from time-to
time.

Note 4: Exporters are entitled to request that only such conditions
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need be imposed as are subject of government-to-government
instruments of accord over export of items on SCOMET List.

Note 5: ‘Technology’ (see also entry ‘Technology’ in glossary in Appendix-
3 to Schedule 2 of ITC (HS) Classifications of Export and Import
[tems): Approval of export of an item on the SCOMET List also
authorizes the export to same end-user of minimum
‘technology’ required for installation, operation, malntenang@

and repair of the item. %o‘

2.76 Supply of SCOMET Items from DTA to SEZ

No export authorisation is required for supply of SCOMET iteéms from DTA
to SEZ. However, all supplies of SCOMET items from Da‘ﬁ to SEZ will be
reported to the Development Commissioner of the r@‘épectlve SEZ by the
supplier in the prescribed proforma [Annexur%@}l to Appendix-3 to
Schedule 2 of ITC (HS) Classifications of Expo@ﬁand Import Items] within
one week of the supplies getting effectegg‘\An annual report of such
supplies from DTA to SEZ shall be sent w °SCOMET Section, DGFT (Hqrs),
Department of Commerce, Udyog Bhaw}m Maulana Azad Road, New Delhi-
110011, by the Development Congcﬁnssmner (DC), SEZ in the prescribed
proforma [Annexure 2 to Agp%endlx 3 to Schedule 2 of ITC (HS)
Classifications of Export and&ﬁ’nport Items]. Report by the DC, SEZ is to be
filed by 15th May of evelggzﬁ\nanaal year for the supplies effected during the
preceding financial year. Export Authorisation is, however, required if the
SCOMET items are g@%e physically exported outside the country from SEZ
i.e. to another CQ]@(}ltI‘y (Refer Rule 26 of the SEZ Rules, 2006).

Q‘b
2.77 Out(gﬁch Programmes on SCOMET Export Control System

%
DGFT@”m association with Administrative Ministries/ Departments and

Tli@ﬁ’e Associations will organize Industry Outreach Programme on regular
&\basw for an effective awareness among the exporters/ importers dealing
with trade, in particular, in SCOMET items.

2.78 Procedure/ Guidelines for filing / Evaluation of Applications for
Entering into an Arrangement or Understanding for Site Visits,
On-site Verification and Access to Records / Documentation

An application for entering into an arrangement or understanding
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involving site visit, on-site verification or access to records/documentation
by a foreign government or a foreign third party either acting directly or
through an Indian party as mentioned in Appendix 3 of Schedule 2 of ITC
(HS) Classifications of Export and Import Items shall be made in ANF 2 P to
DGFT (Hqrs.), New Delhi along with documents prescribed therein. These
applications shall be considered by an Inter-Ministerial Working Group
(IMWG) in DGFT (Hqrs.) based on following guidelines/general criteria: .

’Q\
QO
I. Following factors, among others, will be taken into account i\rp‘\t{\he
evaluation of applications for entering into an arrangeg@%’%nt or
understanding for site visits, on-site verification ancl\\wﬁccess to
$\
&
%0
(@) Purpose for which arrangement / understanding is proposed
O©

under which site visit or on-site Ver\@catlon or access to

records/ documentation:

records/documentation is to be unde@mﬁﬁen.
<

(b) Credentials and details of the pagg’m% involved.

>
(c) Credentials of end-user, cregiiﬁ%ility of declarations of end-use of

the items or technology,gﬁ’?e integrity of chain of transmission
of the item from thgf%(soupplier to the end-user, and on the
potential of the itg@@i~ or technology, including the timing of its
export, to con&rﬁ%ute to end-uses that are not in conformity
with India’s:shational security or foreign policy goals and
objectivgg¢0®fhe objectives of global non-proliferation, or its
obliggti%ns under treaties to which it is a State party.

Q
(d) Tb%% assessed risk that the arrangement / understanding could

O\N\ﬁ‘ioead to dual-use items and technology falling into the hands of
Q,\QJ

z\o‘“\} (e) In case site visit, on-site verification or access to records/

&‘4\\% documentation is to be carried out by a foreign government

or its representative(s), the following shall be taken into

consideration :-

terrorists, terrorist groups and non-State actors.

(i) Export control measures instituted by the foreign
government;

(ii) Capabilities and objectives of programs of the foreign
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government relating to weapons and their delivery.

(f)  Applicability of relevant bilateral and multilateral agreements
to which India is a party.

(g) Assessment of any threat that such site visit, on-site
verification or access to records/ documentation may pose to
India’s national security, and relations with any other country..d‘

\Q
(h) Assessment of possible links of the foreign partles with
terrorist organizations and non-state actors within the%i“ own

4
country or in any other country. N
@\
I1. Permission for arrangement or understanding involvgn‘g site visit, on-

site verification or access to records / document@on will be subject

to the following conditions: S Qx

4

(a) Site visit, on-site verification or acc\e{\gs to records
/documentation will be conflrigﬁ to the purpose, sites and
activity for which permlgﬁon given/which have been

mentioned in the authorlsgtlon

(b) Site visit, on-site Qz\@rlflcatlon or access to records/

documentation w1l]0\1be allowed only to individuals mentioned
in the authorlsat@?l

(c) Site Vlslt &\%n site verification or access to records/
documen@atlon shall be concluded during the period

ment&dned in the authorisation.
<
g
(d) @ﬁ)orter/lmporter will keep a record of site visit, on site
0Q\Averification or access to records/documentation alongwith

& detail of individuals who visited the premises during this visit
K
L\O&Q and produce the same as and when required to do so by the
& Government of India.

(e) No exchange of goods, services and technologies and any
documentation including drawings, specification sheets etc.
will take place during the visit.

(f) Exporter/importer may be required to give any additional
assurance that the Government of India may require.

43



(g) Any other condition that may be stipulated in the permission.

[II.  Provisions of Weapons of Mass Destruction Act, 2005 shall also apply
to an arrangement or understanding that involves site visit, on-site
verification or access to records/ documentation.

IV.  Any violation of any condition of the license shall invite civil/
criminal prosecution as per law. &

2.79 Issue of authorisation for repeat orders &

Applications for grant of authorizations for repeat orders to gﬁe applicant
exporter for export of same SCOMET items to the same g@\untry/ entities
shall be approved by Chairman IMWG, without an&\\%onsultatlon with
IMWG members. However, in cases of repeat ordegég for export of same
SCOMET item to different country/ entities, appl%val will be granted by
Chairman, IMWG after verification of the &g&aentlals of foreign buyer/
consignee/ end user only. %g@
The approval will be subject to the fulfi\Ll?ﬁeent of the following criteria:

‘Z/

(i) Same SCOMET items Wouldgﬁnply that the products, along with the
technical specifications, are exactly the same for which export
authorization has bee,p&ssued to the applicant exporter earlier after
due consultation /Ke?lfication;

QQJ

(ii) Same countrgg\?‘entltles would imply that (a) the foreign buyer (b) the
conmgneeeér the intermediaries, if any (c) the end user and (d) the
end u§gfare exactly the same for which export authorization has been
1ss%é%l to the applicant exporter earlier after due
Q@hsultatlon/verlflcatlon

O}Q\
\ggﬁ“) Only the applications submitted within three years from the date of

Issue of original SCOMET authorization, after due verification/
consultation process, will be eligible for repeat authorization;

(iv) The cumulative quantity permitted against repeat export
authorizations shall be commensurate with the operational capacity
of the end user in respect of the relevant product, as certified by the

end user. A certificate to this effect from the end user shall be
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submitted by the exporter alongwith the application for a repeat
authorization;

(v) A declaration by the authorized signatory on the qualifying
conditions as per (i) to (iv) above shall be submitted by the exporter
along with the application for consideration under the repeat order

route;
&
(vi) The authorizations(s) for repeat orders shall be liable ﬁr

recall/termination by the DGFT on receipt of an adverse re@pbrt in

respect of any of the export consignments; &
X\

(vii) All authorizations for repeat orders shall be brought beisore IMWG in
its subsequent meeting for confirmation of approva&%n ex-post facto
basis, and the IMWG would reserve its right to {cﬁruse further repeat
authorizations based on its assessment of proJ,fEferatlon concerns.

&‘Z;
6\@
S
2.79 A Issue of export authorisation for i;Sfock and Sale" of SCOMET
items <&
b@

Q‘Z/
Application for grant of authorlgﬁtlon for bulk export of SCOMET items
(excluding Category O, Categc@ry 3A4001, Category 6 and transfer of
technology under any Catze@ory) from an Indian exporter to an entity
abroad (hereinafter refeﬂed to as ‘stockist’) for subsequent transfer to the
ultimate end users, \”schall be considered by IMWG, on the following

(@;
conditions: K*Q’
Applica@ny and scope of policy

KQ
a. S‘cgﬁqst refers to the entity abroad to whom the SCOMET items are
Qwbrlgmally exported by Indian principal/wholly owned subsidiary. The
S O} Stockist entity should be a subsidiary/principal company abroad of
& the Indian exporter;

b. Export shall be permitted only from the principal company/the
wholly owned subsidiary in India (exporter) to their
subsidiaries/principal company abroad (stockist) on the basis of an
End Use declaration from the stockist, through the specified End User
Certificate (EUC) for ‘stock & sale’ purpose;
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Application for export to stockist abroad and transfer to end
users in specific countries

c. The exporter shall submit application in prescribed proforma (ANF-2
0) alongwith following documents from the stockist:

i. Documentary proof regarding corporate relationship between L
the Indian exporter and stockist; §<\
il. End-use/End-user certificate from stockist entity abroadoiaa
\@
Appendix-2S (iii); %&’J
iii.  List of countries (in the EUC) to which the items irm&orted from

.&

India would be exported by the stockist;
iv.  Purchase Order (s)/Invoice(s) or a documen{&n lieu thereof;
V. Technical specifications of the product(slz?

vi.  Copy of Internal Compliance Programﬁ’lr applicant exporter/
stockist entity has one) &
&
>
In-Principle approval for expottﬁt?) the stockist , and, for sale by
stockist within the country ogc_»ﬁle stockist, and, for re-export by

stockist to end user in othgﬁocountries

8)

S

d. The application wog\lﬁbbe assessed for grant of authorization for
export to the stock‘i‘st and, for grant of in-principle approval for re-
export to specgﬁed countries of ultimate end use approved by the
IMWG; &@@

fz~°’®

e. No au{:horlzatlon would be required for transfer from the stockist to
theoﬁ\ltlmate end user(s) within the country of the stockist and for re-
§§(port to end users in such approved countries;

Q
D
0(/

&\Q% f. Re-export to such approved countries would be subject to the export
control regulations of the country of the stockist;

g. Country would denote an independent sovereign entity which is a
distinct national entity in political geography. Hence, transfers within
an economic union or a customs union would not qualify as “same
country transfers”;
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Post-reporting for same country transfer and re-export to pre-
approved countries by the stockist

h. In case of sale/transfer by the stockist within the same country and
for re-export/re-transfer to the end users in countries, for which, in-
principle approval has been granted, the Indian exporter/llcenseg
shall submit details of all such transfers to SCOMET Division of D@F&F
(Hgrs) in ANF-2 O(a),including EUCs [Appendix-2S (1)/28@13 as
applicable] from all ultimate end users and Bill of Entr;g@mto the
ultimate destination countries (for export outside th§\\ country of

stockist), within 3 months of every such transfer; & &
Application for re-export to other countries ter than pre-
approved) %&Q
4
&&QJ

i. Inrespect of re-export/re-transfer of 1tg¢tﬁs from the stockist entity to
the end users outside the countrgéﬁf the stockist, for which, in-
principle approval has not been é%lfanted at the initial stage, the Indian
exporter (stock and sale o ©uthorization holder) shall submit
application for re- export[g&g{transfer to SCOMET Division in DGFT
(Hgrs), in ANF ZO(a)&g}GFhrough email (scomet-dgft@nic.in), after
obtaining following d@cuments from the stockist entity

@o
i) End-use E%ld-user Certificate from each link in the supply chain
as peg@ppendix-ZS (i)/2S(ii), as applicable;
ii) Ptggéhase Order (s)/Invoice(s) or a document in lieu thereof;
iii) \\A‘@echnical specifications of the product to be transferred (only if
.@0 there is any value addition in the product by the stockist)

X
Q>
'\e

&j@ IMWG shall consider export authorizations for allowing such re-

CJ
& export/re-transfer based on end use/end user verification;

Repeat Order cases

k. Applications for re-export/re-transfer of SCOMET items from the
stockist entity to the end-users for repeat orders shall be considered
by IMWG in accordance with paragraph 2.79 of HBP;
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Annual reporting on inventory of the stockist and transfers/re-
exports

. The Indian exporter (Stock & Sale Authorization holder) shall submit
a statement of exports made from India to the stockist, transferes
made by the stockist to the final end-users and inventory with th%

stockist, as on 315t December of each calendar year, by 315t ]angﬁry
of the following year. A failure to do so may entail 1mposyg}>n of
penalty and / or cancellation of authorization under the @%ock and
sale policy; @

m. The items exported to the stockist entity under t@e stock and sale
authorization should be transferred to the flnal@nd -user (s) within
the validity period of the authorization as in p@r‘agraph 2.16 of HBP;

n. The authorization may be revalldated@ as per the procedure

,\

mentioned in paragraph 2.80 of HBP; 1V

t\
ij
2.79B Issue of export authorisation f\gﬁ‘ spare parts of SCOMET items
under stock and sale Q@&

N

At the request of the applicalgbbo\%xport permission for spare parts covered
under SCOMET may be congfaered by IMWG along with the application for
the main item/ equipmeént which shall be considered on the same
conditions, as appll@ﬁ)le for main item/component. Accordingly, the
applicant seek1n&@erm1551on for export of spares parts, under stock and
sales arrangen;ént may indicate the requirement of spares parts in the
appllcatlo%x%r main item/equipment after judicious and reasonable

assessrge?lt thereof, and provide the justification for the same.V

Q
&

Q
z.goé’c Issue of authorizations for repair/replacement of SCOMET

’\% .
N 1tems

A.  Authorization for export of imported SCOMET items for
replacement/repair:

Application for grant of authorization for export of imported
SCOMET items to the entity from which it has been imported or to
its OEM (including agencyauthorized by OEM),for the purpose of
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repair or replacement of damaged/defective items, shall be
considered by Chairman IMWG, on the following conditions:

(a) The export should only be to the entity from which the item(s)
has/have been imported or to the OEM(including agency

authorized by OEM);
(b) No details on ‘End Use’ and ‘End Use Certificate’ would 13@‘
required; \%&

(c) The application is accompanied with the following akg‘altlonal
documents (depending on whichever is apphcable/ap]%(@prlate)

Q/
&\Q
i. Proofofimport of the item(s): &\ﬁo
NS
Q\a
a.  Bill of entry containing details of Qb% items to be
repaired/replaced; @

b.  Export License(if apphcablé) issued by the foreign
country for original 1mpog€ of the items to India;
&QJ

ii. Proof of obllgatlongq%or replacement or repair of

defective/dama e(l tems:
Q
Any of the applic@ﬁe document(s):
\2\

a. Contrafé‘c agreement with the supplier/OEM(including
age@%y authorized by OEM); or

b. Bﬁrchase order containing terms of import; or

C o (\Warranty policy/conditions on replacement/repair of

&% defective/damaged items;

m.\\g}\n Undertaking from the applicant firm;

@Q“& An Undertaking on the letter head of the firm duly signed and
o

O stamped by the authorized signatory stating:
e

&
a. Details of imported items to be exported after
replacement or repair alongwith their SCOMET Category

/Sub-category number(s);
b. Thatitem (s) are being exported to the entity from which
it was imported or to the OEM (including agency
authorized by OEM) (whichever is applicable) for
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replacement/ repair;

c. That there has been no change in the specifications of the
item(s) after import;

d. That the replacement or repair of defective/damaged
items (whichever is applicable) is allowed under the
conditions of import or contractual agreement;

(d) Applications for grant of authorizations for export to the entlty&
from which it was imported or to the OEM (including ag%mcy
authorized by OEM) shall be approved by Chairman JMWG,
without any consultation with IMWG members. Howevegﬁn cases
of export to an entity other than the OEM(lnclueﬁ‘hg agency
authorized by OEM), approval will be granted by Ch@ﬁ*man IMWG
after verification of the credentials of the forel%sﬁentlty to which
the item(s) are to be exported. Qx

(e) All such authorizations shall be broug@ﬁt before IMWG in its
subsequent meeting for conflrmatlor}Q ,@if approval, on ex-post facto

basis. &
ijb
B. Authorization for replacemengﬁ‘epalr of indigenous exported
SCOMET items: Q@&
C\

Application for grant of a@tﬁorlzatlon for export of SCOMET items,
which on being exported\g%rom India, were brought back for repair or
being replaced, on bgmg found defective/damaged, and are now being
re-exported after lg\e?placement/ repair, shall be considered by Chairman
IMWG, on the fﬁowmg conditions:

0
%

(a) Theéxport should only be to the same entity (ultimate end user)
tQSWthh the item(s) were originally exported by the applicant

\%exporter
\Q}
0g&\(b) No details on ‘End Use’ and ‘End Use Certificate’ would be
&\é\%b required;
(c) The application is accompanied with the following additional
documents (depending on whichever is applicable):

i. Proof of the original export of the item(s):

a. Copy of the SCOMET License issued for the export of the
items to be replaced/repaired;
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b. Shipping bills containing the details of the initial export of
these items;

c. Bill of Entry containing details of the items imported for
replacement or repair;

ii. Proof of obligation for replacement or repair of
defective/damaged items:

Letter from the foreign buyer on its letter head, duly signed acn‘a

stamped, raising the demand for the repair or replacemgﬁt of
the item(s) to be exported and the reason thereof agd any of
the applicable document(s):

a. Contract agreement of the Indian expo@%r/OEM(lncludlng
agency authorized by OEM) with the f@?‘elgn buyer; or

b. Purchase order containing terms o{d‘eplacement/ repair;or

c. Warranty policy/conditions Qa:l replacement/repair of

defective/damaged items; @&‘5‘
X

>
iii. An Undertaking from the @&plicant firm;

Q‘Z/

Nl
An Undertaking on g&i)e letter head of the firm duly signed and
stamped by the aﬁ%orlzed signatory stating:

&“QJ
’\(/QJ‘
a. Det@«l@ of items to be exported as replacement or after
ecpﬁir along with their SCOMET Category /Sub-category
zas‘?umber(s)
bf That there has been no change in the specifications of the
%0\*\ item(s) after repair (if imported and repaired) or is of the

Q}@ same specifications as of the item(s) being replaced;
Q\
D
O

© c. That they are being exported to the same entity (ultimate
@é\% end user) after repair or as replacement (as applicable) to
which it was exported earlier;

d. That replacement/ repair(whichever is applicable) is
allowed under the conditions of export or purchase order
or contractual agreement;

e. That the defective/damaged item(s)has/have already been
brought back or would be brought back to India within 90
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days of its replacement (if applicable);

f. That, in case the defective/damaged item(s) cannot be
imported due to any reason, evidence of destruction in the
importing country shall be submitted to DGFT within 90
days of export of replacement.

(d) Applications for grant of authorizations to export t]g«’:d
replaced/repaired item(s) to/through the same entity (lesgy as
specified in the original SCOMET license, shall be apprqyﬁed by
Chairman IMWG, without any consultation with IMWG a;ﬁembers
However, in cases of export through a new entltygtonmgnee)
approval will be granted by Chairman, IMWG afte&?/erlflcatlon of
the credentials of the new foreign entity (1es) tﬁrough which the

item(s) are to be exported. Qx\

(\

(e) All such authorizations shall be brou%qht before IMWG in its
subsequent meeting for conflrmatloprf approval, on ex-post facto

basis. &
ijb

2.79 D Issue of export authorlzatlonoﬁor
dlsplay/exhlb1t10n/tende<§;s?RFP/ RFQ/NITof SCOMET items

Authorizations for export @Q*ltems in SCOMET List (other than those
under Category 0, 1, \g@*\and 6 or ‘Technology’ or ‘Software’ in any
category) solely fors“purposes of (a) Display (b) Exhibition (c)
Tenders/RFP/RFQ\}ﬁ\IIT shall be considered by Chairman IMWG, on the

following conQ@ions

@59@
@uch cases would be considered purely on temporary export

\ basis for a specified time period;

QY

<) Noend user certificate would be insisted upon in such cases;
N
)

.%L\Q (9 There shall not be any commercial transaction in the form of
N selling/buying/renting/leasing;

(d The number of item(s) should be commensurate with the
nature of export items and the purpose for which the
application is being made;

() There shall not be any exchange/disclosure of information
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which could lead to transfer of technology;

(® No export authorisation would be granted for UNSC sanctioned
destinations or countries/entities of high risk, as assessed by
the IMWG, from time to time;

(@ The application is accompanied with the following addltlonab‘

documents (depending on whichever is applicable): Q}\}&
&
@ Proof of event (Exhibition /p\fsplay/
Tenders/RFP/RFQ/NIT) @\\

Invitation letter / Advertisement/Notice foréR;FP/RFQ/NIT or
any other document to authenticate (i) tlgé event or purpose
of participation (ii) schedule(in cas® dates not decided,
probable time period) (iii) specific é@catlon of event [venue,
city, country etc.]; Qﬁ\e

&

(i) Proof of participation B S

@
Documents confirming p%rtlapatlon of applicant in theevent

(exhibition/ dlsplay/@*nder/RFP/RFQ/NIT)

8*

(i) Anunder in from the applicant firm:
N
QQJ

An Undzértaklng on the letter head of the firm duly signed and
sta&n‘bed by the authorized signatory stating:

& a. that the exported items will be in the custody of the
0\\\* exporter during the entire period of export;
O}@QJ b. that the exported items shall be brought back to India
<& within 90 days after the event gets over or within the
N extended time, as allowed by DGFT;

c. that the Bill of Entry confirming the return back of the
exported items to India shall be submitted to DGFT;

() Applications for grant of authorizations shall be approved by
Chairman,IMWG after verifying the credentials of the
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event/organizer;

@ All such authorizations shall be brought before IMWG in its
subsequent meeting for confirmation of approval, on ex-post
facto basis.”

Note:- &

RFP refers to Request for Proposal
RFQ refers to Request for Quotation oY
NIT refers to Notice Inviting Tender

2.79 E Issue of export authorizations for re- export/g}i%urn of imported
SCOMET items to the same foreign entity ort?) its OEM (including
agencies authorized by OEM)Vi @QJ

Q“

Application for grant of authorization fog@e export/return of imported

SCOMET items to the foreign entity fr@?n which it has been originally

imported or to its OEM (including agﬁﬁcy authorized by OEM), for reasons

such as obsolescence oftechnologyzbf imported items; cancellation of order
by the Indian buyer/end user éFead on arrival etc., shall be considered by

Chairman IMWG, on the follg@mg conditions:

‘QQ'

(a) The exportqshould only be to the entity from which the item(s)
has/hagé been imported or to the OEM (including agency/ies

autlwrlzed by OEM);
(b) cNo details on ‘End Use’ and “End Use Certificate’ would be
\%o\*requn“ed,
\@) No export authorization would be granted for UNSC sanctioned
z@@’Q destinations or countries/entities of high risk, as assessed by
@{\\% IMWG, from time to time;

(d) The application is accompanied with the following additional
documents (depending on whichever is
applicable/appropriate):

i. Proof of import of the item(s):
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a. Documentary proof that the item(s) originally imported, match
with intended item(s) of re-export/return;

b. Bill of entry containing details of the items to be returned;

C. Export License (if applicable) or any other documents showing
that export regulation of the country of export does not have
any restriction on re-export/return from India;

d. In case of any such restriction, the exporter will provide a letter{
of explanation detailing the list of countries/entities, to W}y@h
re-export/return is restricted /regulated. \Q’

ii. Proof of obsolescence/cancellation of order for tﬁ}ended
items: ~ &

Any of the applicable document(s):

a. Proof of obsolescence of technology gﬁlmported items;
$
b. Cancellation of order by Indian lnworter
C. Inspection report in case of degtf on arrival etc;
d. Any other document in sug\p‘@rt of the claim for return
Q‘Z/
iii. Proof of obsolescegﬁe for re-export/return for intended
&
Q
tems: S8

e

Any of the appllcak\‘lre documents (s):

a. Contract agreement between exporter and the supplier / OEM
(mclu\eﬁng agency authorized by OEM) for re-export/return;
b. Puxg&hase order containing terms of import with specific

\‘ﬁlentlon of re-export/return due to any of the reasons
.@0 explained above;

& Warranty policy/conditions on replacement of damaged / dead

&
o on arrival items;
NS

iv. Anundertaking from the applicant firm,;

An undertaking on the letter head of the firm duly signed and
stamped by the authorized signatory stating:

a. Details of imported items to be re-exported/returned
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alongwith their SCOMET Category/Sub-category number(s).

b. That item (s) are being exported to the same foreign entity
from which it was originally imported or to the OEM
[including agency(ies) authorized by OEM] (whichever is
applicable);

c. That there has been no change in the specifications of the
item(s) after import in India; &

d. That the re-export/return of items due to reasons suc}@as
obsolescence of technology of imported items; canceoliﬁ’tlon
of order by Indian buyer/end user; dead on amval etc.
(whichever is applicable) is allowed under the \gbndltlons of

Q

import or contractual agreement. &

<
e. Applications for grant of authorlzathﬁs\ for export to the
entity from which it was orlglnallxqﬁhported or to the OEM
(including agency authorized b}é@EM) shall be approved by
Chairman IMWG, without @hy consultation with IMWG
members. However, in cas&%bof re-export/return to an entity
other than the OEM (msﬁldlng agencies authorized by OEM),
approval will be Qﬂgranted by Chairman, IMWG after
verification of tb& credentlals of the foreign entity to which

the item(s) gr@q%o be exported.

f. All such zm?thorlzatlons shall be brought before IMWG in its
subseq«&ent meeting for confirmation of approval, on ex-
pog@“%acto basis.

2.80 Revalidnglon of SCOMET authorisation

ﬁ
Export lg@ense for SCOMET items may be revalidated by RA concerned as

per g@fra 2.20 (b) of HBP.

&\;5’981 Export of SCOMET Category 6 items

Notwithstanding anything contained in Paragraphs 2.73 to 2.80, Export of
SCOMET Category 6 items will be permitted against an authorisation issued
by Department of Defence Production. The grant of authorisation will be
governed by the Standard Operating Procedure (SOP) issued for the
purpose by Department of Defence Production.

56



2.82 Timeline for comments/NOC

The members of IMWG will endeavour to furnish their written
comments/views/No Objection to DGFT within 30 days from the date of
forwarding of applications by DGFT (Hqrs.). If no comments/views/No
Objection is received within the stipulated period. The cases will be placed
before IMWG for taking a decision as deemed appropriate.

Export through State Trading Enterprises (STE): %&‘

2.83 Export of Items under (STE)
An application under ANF 2N for export of items ment10ned§~h ITC (HS),
2012 under STE regime may be made to DGFT as per pagbégraph 2.20 of
FTP.

&
&

Provisions for exporters/other provisions (o?‘ doing trade and
business: \\Q}Q’

§
2.84 Free of Cost Exports for status hol;.;er

@
Status holders shall be entitled to e%y%rt freely exportable items on free of
cost basis for export promotlon Slﬁ)]ect to an annual limit of Rs.10 lakh or
2% of average annual export. réalisation during preceding three licensing
years whichever is lower. gﬁr Pharma exports, the annual limit would be
2% of the annual export&l@eallsatlon during preceding three licensing years.
In case of governm@ﬁt supplies and supplies of vaccines and lifesaving
drugs to health pf’ogrammes of international agencies such as UN and
WHO-PAHO, thzeeannual limit shall be upto 8% of the average annual export
realisation ‘éﬁlrlng preceding three licensing years. Such free of cost
supphes;ﬁqall not be entitled to Duty Drawback or any other export
1nce\1}m‘?/e under any export promotion scheme.
>

’\%

&
©2.85 Admissibility of benefits on payment through insurance cover

(I) Payment through ECGC cover would count for benefits under FTP.
(I1 ) Payment through General/ Private Insurance companies:

Amount of Insurance Cover for transit loss by General Insurance and
Private Approved Insurance Companies in India would be treated as
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payment realized for exports under various export promotion
schemes.

(a) An applicant realizing export proceeds through Insurance Agency
will approach the concerned RA with the proof of payment issued by
the concerned Insurance Agency. RA after satisfying itself of the bona
fide of the claim, will obtain approval of Additional DGFT (EDI) and
then will upload the value (in lieu of e BRC value) in EDI system Q@
DGFT for processing of the case. \Q,é‘

(b) If the proof of payment issued by the Insurance Agency mqéqiltlons
claim value both in foreign exchange and INR, RA will ug\e\the foreign
exchange value for processing. If the claim value is rggﬁetloned only in
equivalent INR, RA will convert this INR Value\)\in equivalent US$
using the exchange rate (published by CBEC) ;ﬁaphcable on the date
of settlement of insurance claim”. &

2.86 Irrevocable Letter of Credit L\S*&

e’b
In case where applicant applies for gl:uty credit scrip / discharge of EO
against confirmed irrevocable lettgloof credit (or bill of exchange which is
unconditionally Avalised / Co- Ac@epted / Guaranteed by a bank) and this is
confirmed and certified by eﬁ?)orter s bank in relevant Bank Certificate of
Export and Realization, Qﬁyment of export proceeds shall be deemed to

have been realized. FQE&Status Holders, irrevocable letter of credit would

suffice. c@*@
0%&‘&
2.87 RBI wrltp <off on export proceeds realization

c\o
Reallzatum of export proceeds shall not be insisted under Foreign Trade

Pollcy@\‘if the Reserve Bank of India (RBI) or any “Authorised Bank”
(algzhorlsed by RBI for this purpose) writes off the requirement of

&@%ahzatlon of export proceeds on merits and the exporter produces a
certificate from the concerned Foreign Mission of India about the fact of
non-recovery of export proceeds from the buyer. However, this would not
be applicable in self - write off cases.
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2.88 Conversion of E.P. copy of shipping bill from one Scheme to
another

If Customs Authorities, after recording reasons in writing, permit
conversion of an E.P. copy of any scheme-shipping bill on which benefit of
that scheme has not been availed, exporter would be entitled to benefit
under scheme in which shipment is subsequently converted.

2.89 Offsetting of Export Proceeds &Y

Subject to specific approval of RBI, any payables, or equitg\\investment
made by an Authorisation holder under any export prom%giﬁeh scheme, can
be used to offset receipts of his export proceeds. In s@h cases, offsetting
would be equal to realisation of export proceeds an@fzexporter would have

to submit following additional documents: &\@4
<
X

(a) Appendix-2L in lieu of Bank Realisati%ﬁertificate.

(b)  Specific permission of RBI. @*Q“
b@
Q‘Z/
Provisions related to Quality Cegt‘lofication:
)
2.90 Quality Certification %O§
>

Q
>
It has been a constant en&(iegvour to promote quality standards in export

product / units manliqf}g%turing export product.
(@4
Agencies authorois%d to grant Quality Certification:

o

(a) List %ﬁéﬁzh agencies authorised to grant quality certification is given

in ébf)pendlx-ZI

&

(b{lﬁ\For ISO 9000 (Series) and for ISO 14000 (Series), the Agencies

&Q\% accredited with National Accreditation Board for Certification Bodies
(NABCB) under Quality Council of India shall be deemed to be
authorised under this Policy. List of such accredited agencies is
available on the web site www.qcin.org and also provided under
Appendix 21

(c) The agencies for ISO (9000) Series & ISO 14000 Series have been
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accredited on further classification of:

(i)  Quality Management System(QMS)-_
http://www.qcin.org/nabcb/accreditation/reg.bod gms.php

for Quality Management Systems
(i) Environmental Management System(EMS) -_
http://www.qcin.org/nabcb/accreditation/reg bod ems.php

for Environmental Management system . Q{\0‘

These agencies are listed in Appendix 21 of the AANF. \Q’0
(d) Any agency desirous of enlistment in Appendix 21 may subrgit their

application as per Annexure I to Appendix 2I to the DGF']\%\\
QQ/
2.90 A Track and Trace system for export of drug form\\‘lolatlons
Procedure for Implementation of the Track and Trag@ system for export of
drug formulations will be as under: @
X\Q\“

i. The manufacturer or the exporter of ti‘§ rug formulations will print the

barcode as per GS1 Global Stangard at different packaging levels to
facilitate tracking and tracmg gﬁﬁthelr products. The details are as
follows: N

a) Primary Level: Q&
Incorporatloiq of two dimensional (2D) barcode encoding
unique a@ﬁ universal global product identification code in
the foq*fﬁat of 14 digits Global Trade Item Number (GTIN) along
ngzh batch number, expiry date and a unique serial number of
‘ts‘he primary pack. The bar code labeling at primary level is
&.%@ exempted till further notification; however, the above
&\@\ mentioned details are required to be printed in human
\g@@“ readable form on optional basis till further notification.
&
b) Secondary level:
Incorporation of one or two dimensional (1D or 2D) barcode
encoding unique and universal global product identification
code in the format of 14 digits Global Trade Item Number
(GTIN) along with batch number, expiry date and a unique
serial number of the secondary pack. However, in case of
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ii.

iii.

iv.

V.

&

z\°°

monocartons manufacturer or exporter shall affix bar code on
mono carton containing one primary pack on optional basis till
further notification.

c) Tertiary Level:

Incorporation of one dimensional (1D) barcode encoding ‘
unique and universal global product identification code in th‘é
format of 14 digits Global Trade Item Number (GTIN) @ﬁ‘)ng
with batch number, expiry date and a unique serial ngﬁq‘ber of
the tertiary pack i.e. Serial Shipping Container Code\~g§§CC)

Q/

Parent-Child Relationship for SSI and Non-SSI Maﬁufacturers

¥
The manufacturer or exporter shall maintain4 Q‘gﬁe data in the parent-
child relationship for three levels of .packaging i.e. Primary,
Secondary and Tertiary packaging andg::l?eir movement in its supply

chain. ijé
.Q

Maintenance of data of Parqu@thlld relationship:
QO
N
The data mentioned in (i) above shall be uploaded on the central
portal of the Goverlﬁ’ient of India (http://dava.gov.in) by the
manufacturer or e@rter or its designated agency before release of
the drug formula\t@ons for sale or distribution.

(@4
The respomﬁblhty of the correctness, completeness and ensuring

timely uﬁload of data on the central portal shall be with the

manuﬁlcturer or exporter.

0
&

@h case, the Government of the importing country has mandated a
specific requirement, the exporter has the option of adhering to the
same and in such a case, it would not be necessary to comply with the
stipulation under sub para (i) to (iv) above and if an exporter is
seeking to avail such exemption from bar coding prescribed by the
Government of India as above, the exporter is given the option to
move an application to the Pharmaceutical Export Promotion Council
of India (Pharmexcil) for this purpose, clearly specifying the nature of
such an exemption in the interest of the exports from the country.
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Pharmexcil shall dispose of such applications on case to case basis
with prior approval of Government. However, the tertiary level of
packaging will have additional printing of barcode as per Para 2 (i)

(c) in addition to importing country’s requirement, if any.

vi.  Export of drugs manufactured by SSI and non-SSI units and having
manufacturing date on or before 01.07.2019 are exempted from_
maintenance of data in the Parent-Child relationship for three leYQGTS
of packaging and its uploading on Central Portal (http://dava. gow?n)

\‘Z;

vii All drugs manufactured by SSI or non SSI units Qﬁﬁ having
manufacturing date after 01.07.2019 can be exporteg\*only if both
tertiary and secondary packaging carry barcoding «38 appllcable and
the relevant data as prescribed by DGFT is uplgﬁ\aed on the Central
Portal. QJ@\

Explanation: °

(a) For the purpose of thisrule, %L\

Q}

(i) Drug formulatlon efheans a formulation manufactured
with a 11cengéz(from Drug Control Authority under the
prov1510§,)s°of Drugs & Cosmetics Act and Rules made
there ynder and registered as “Drug” with the FDA of

impt&i@rting country.
@\Q
(ii) Béi'lmary packaging means the package which is in direct
e%c,e physical contact with the active ingredient.
c\o
.%@ (111) Secondary packaging means a carton containing one or

\Q}\“ more primary packs and includes a mono carton
Q

D
O

Q
.\%é
&\\

containing one primary pack.

(iv) Tertiary packaging means a shipper containing one or
more secondary packs.

(b) All relevant guidelines regarding grant of specific exemption(s)
if any, procedure of data requirement / maintenance / upload
on central portal and clarifications issued under this
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notification etc. will be available on the central portal i.e.
http://dava.gov.in

(c) It will be the responsibility of the drug manufactures/exporters
as the case may be, to satisfy the customs authorities that the
export consignment satisfies the conditions of the Notification.

Export Promotion Council (EPC)/ Commodity Boards: \Q&\d
S
\‘b
2.91 Registering Authorities &

(a) Registering Authority is a body notified by DGFT in th1§?regard to

register importers/ exporters as its members by 1ssu1ng‘RCMC
%0
(b) The list of notified Registering Authorities is at AR;fendlx-Z T.
Q\a
(c) EPCs acting as the Registering Authorities {Qv "RCMC at present will
continue to act as Registering Authorltlegand issue RCMC to their

members till 31St March, 2016. ]%Rts wishing to continue as
Registering Authority for their prodﬂct group thereafter shall have to
comply and fulfil the CODdlthHS@% specified in Paragraph 2.92 below

before 315t March, 2016. &Q‘O

2.92 (riteria for EPCs as R@?stermg Authorities

\2\’}
In order to make the EPS% truly democratic and participative in nature and
for better governancgfand transparency, the criteria for them to function as

Registering Authg\nﬁy are being laid down as under:

5

(a) e-Vot'{@é? Electronic Voting would be mandatory for election to the
poscgﬁé of Vice Chairman/Vice President and Executive Committee
g&émbers with a view to ensuring wider participation.

O}Q\

X(\lsﬂo Tenure of Elected Heads: The tenure of an elected head shall not be
for more than two years. The election of Chairman/President of the
EPC shall be via Vice Chairman/Vice President route. However, any
member having held the post of Chairman/President and/or Vice
Chairman/Vice President may come back as Vice Chairman/Vice
President in the same council after a gap of not less than 4 years.

(c) Directions of the Central Government: EPCs acting as the
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2.93

(a)

(b)

2.94

(a)

(b)

(c)

&
P

&
&

(d)

2.95

Registering Authorities shall abide by all directions of the Central
Government in respect of promotion and development of
international trade.

Registration- cum- Membership Certificate (RCMC)

An exporter may, on application given in ANF 2C register and become
a member of EPC. On being admitted to membership, applicant shaLl%
be granted forthwith Registration-cum-Membership Certlf@te
(RCMC) of EPC concerned, in format given in Appendix 2R, Jﬁﬁ case
an exporter desires to get registration as a manufacturer ezgporter he

<
shall furnish evidence to that effect. QJ@\\

X

&
Prospective / potential exporters may also, on agﬁllcatlon register
and become an associate member of an EPC. &Q&)

&

Applying for RCMC &

While applying for RCMC, an exporteg@has to declare his main line of
business in the application. The eéﬁorter is required to obtain RCMC
from the Council which is concgfned with the product of his main line

of business. 8‘0

o‘*
In case an export prodﬁct is not covered by any Export Promotion
Counc1l/Commod1tx‘3§oard etc, RCMC in respect thereof is to be
obtained from FLE% Further, in case of multi product exporters, not
registered W}gzﬁz“ any EPC, where main line of business is yet to be
settled, theé‘exporter has an option to obtain RCMC from Federation

of Indlqn%xporters Organization (FIEO).

In @espect of multi product exporters having their head office/
d“eglstered office in the North Eastern States, RCMC may be obtained
from Shellac & Forest Products Export Promotion Council (except for
the products looked after by APEDA, Spices Board and Tea Board).

In respect of exporters of handicrafts and handloom products from
the State of Jammu & Kashmir, Director, Handicrafts, Government of
Jammu & Kashmir is authorised to issue Registration Cum
Membership Certificate (RCMC).

Validity Period of RCMC
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RCMC shall be deemed to be valid from 1st April of licensing year in which
it was issued and shall be valid for five years ending 31st March of the
licensing year, unless otherwise specified.

2.96 Intimation Regarding Change in Constitution of Business of
RCMC holder &
\{\0
(@) In case of change in ownership, constitution, name or address\@% an
exporter, it shall be obligatory on part of RCMC holder to qil%tlmate
such change to registering authority within a period of\\bne month
from date of such change. Registering authority, lfowever, may

condone delays on merits. %
\\

(b) Exporter shall furnish quarterly return /degéfﬁs of his exports of
different commodities to concerned reglst@rlng authority. However,

status holders shall also send quarterly Treturns to FIEO in format
\
specified by FIEO. S

&
2.97 De- Registration &z&*
QO
Registering authority may de- {_@glster an RCMC holder for a specified
period for violation of C(ﬁ%lltlons of registration. Before such de-
registration, RCMC holderqghall be given a show cause notice by registering
authority, and an a(igequate and reasonable opportunity to make a
representation ag@%st the proposed de-registration. Upon de-

registration, conéérned EPC shall intimate the same to all RAs.
{zfo
2.98 Appeafngalnst De-registration
0\
A per%én aggrieved by a decision of registering authority in respect of any

maotﬁr connected with issue of RCMC may prefer an appeal to DGFT or an
&@‘f?lcer designated in this behalf within 45 days against said decision and
decision of appellate authority shall be final.

2.99 Directives of DGFT

DGFT may direct any registering authority to register or deregister an
exporter or otherwise issue such other directions to them consistent
with and in order to implement provisions of FT (D&R) Act, Rules and
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Orders made there under, FTP or this Handbook.

Other General Provisions:
2.100 Identity Cards for Importers /Exporters

(a) To facilitate collection of Authorisation and other documents from
DGFT Head Quarters and RA, identity cards (as in Appendix 2W
valid for 3 years) may be issued to proprietor/ partners / dlrectors*‘
and authorised employees (not more than three), of 1mporters\~}1\‘hd
exporters, upon application in ANF 2B Q,\Q“%\

&

(b) In addition, Identity Card may also be issued by the a‘ggﬁlcant firms
on their letterhead to the concerned employees. Thg;fldentlty Cards
may be countersigned by the concerned RA. How%v“er application for
identity card in ANF 2 B will require to be mad@ by the applicant and
all other parameters would need to be met..¢ &

%‘

(c) Incase of limited companies, RA mayéa*bprove allotment of more than
three identity cards per company. Q[*ﬁ case of loss of an identity card, a
duplicate card may be issued Q«ﬁ‘the basis of an self-declaration . RA
may issue multiple 1dent1ty<x8érds after recording reasons in writing,
in cases of Dlrectors/Pa%mers of companies.

Qg
2.101 Interview with agfhorised Officers
QQJ

Officers may grgﬁ% interview at their discretion to authorised

representative Qﬁﬁmporter / exporter. Interviews /clarifications may also

be sought thr@ugh E-mails.

2.102 A\u‘ﬁlorlsed signatory

’\
,\

Agy Communication from the Exporter/Importer to DGFT’s office including
&wﬁﬁe RA’s must have the name, signature, email id of the person duly
authorised by the firm/company to send such communications.
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Preferential Trade Agreements:

2.103 Free Trade Agreements (FTAs) / Preferential Trade
Agreements (PTAs)

(a) India has always stood for a transparent, equitable, inclusive,
predictable, non-discriminatory and rules based international trading
system. In this context, India’s trade agreements may be seen as EK‘
measured and calibrated exposure of the Indian economyx\‘tzo
international competition. As of October, 2014; India has &gg&l 10
FTAs and 6 limited Preferential Trade Agreements (PTAsggﬁndla is

also negotiating around 18 other FTAs. @

(b) Thelist of the FTAs that have been signed by India al
\\
(i) India - Sri Lanka FTA &Qx
(i)  Agreement on South Asian Free Trade\@greemen‘c (SAFTA)
(i)  Revised Agreement of Cooperatlon b‘?etween Government of
India and Nepal to control una%th\orlsed trade
(iv)  India - Bhutan Agreement onﬁﬁ”ade Commerce and Transit
(v)  India - Thailand FTA - Ear@? Harvest Scheme (EHS)
(vi India - Singapore @xﬁmprehenswe Economic Cooperation
Agreement (CECA) o
(vij  India - ASEAN A (Goods, Services and Investment)
(vii)  India - South:Korea Comprehensive Economic Partnership
Agreeme%\tﬁCEPA)
(ix) IndlaKJﬁpan CEPA
(X) IndJ;a - Malaysia CECA
&
(©) The&fst of Preferential Trade Agreements (PTAs) signed by India are:
(&\% Asia Pacific Trade Agreement (APTA)
(i) Global System of Trade Preferences (GSTP)
) (i)  India - Afghanistan PTA
(iv)  India - MERCOSUR PTA
(v) India - Chile PTA
(vi  SAARC Preferential Trading Arrangement (SAPTA)

(d) The list of these agreements with the participating countries as well
as their entry into force is given in Appendix 2A.

67



(e) Fees chargeable for issuance of preferential Certificate of Origin is as
detailed in Appendix - 2K. The same would also be applicable as
verification fee for Rules of Origin Certificate issued under any Free
Trade Agreements, in case of verification as detailed in Appendix -
2K. However, the provision of Tatkal certificate of origin as being
provided by some of the agencies would be discontinued. The
Certificate of origin will be delivered within 24 hours/ 1(oneb

working day of the application made.Vil %&

2.104 Unilateral Tariff Preferences

Under these schemes, both developed and developing cgzuntrles grant
unilateral tariff preferences to exports from developing cghntrles including
Least Developed Countries (LDCs). Some of these sche@@s are:

Qr
\QJ4

(A) Generalised System of Preferences @GSP)
@\

(a) GSP is a non-contractual 1n§ﬁument by which industrialized
(developed) countries @hllaterally and based on non-
reciprocity extend tantﬂ" concessions to developing countries.
Following countrle%&extend tariff preferences under their GSP
Scheme: (i) Umg@d States of America (ii) New Zealand (iii)
Belarus (iv) ‘guxzr\opean Union (v) Japan (vi) Russia (vii) Canada
(viii) Norwtay (ix) Australia (only to LDCs) and (x) Switzerland

Qa
(b) GSP &ﬁemes of these countries detail sectors / products and
tQEﬁ:f lines under which benefits are available, including
%condltlons and procedures governing benefits. These schemes
\&0 are renewed and modified from time to time. Normally
O}@Q} Customs of GSP offering countries require information in Form
.\&‘0 ‘A’ (prescribed for GSP Rules Of Origin) duly filled by exporters
< of beneficiary countries and certified by authorised agencies.
List of agencies authorised to issue GSP CoO is given in

Appendix-2 C.
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(c) The European Union (EU) has introduced a self-certification
scheme for certifying the rules of origin under GSP from
1.1.2017 onwards. Under the Registered Exporter System
(REX) introduced from 1.1.2017, exporters with a REX number
are able to self- certify the Statement on Origin of their goods
being exported to EU under the GSP Scheme. The registration
on REX is without any fee or charges. The details of the scheme&

are at Annex 1 to Appendix 2C. \\
\%
The competent Local Authorities would underta&& post
verification of self certified Certificate of Origin b@s%d on the
request of the importers/customs agencies ofgtﬁe importing

country and the fee to be changed is detailed LﬁAppendlx 2K.

Agencies may charge TA and DA, as 3& government rates,
separately from the unit.ii @\‘Z’

O
(B) Duty Free Tariff Preference (DFTP) §§heme for LDCs:

’b
(a) The mandate for Duty Freg‘Quota Free (DFQF) access to Least

Developed Countries %I;&?Cs) came from Paragraph 47 of the
Hong Kong Mlnlste@ﬁ Declaration of December 2005. India
became the flrst@d%velopmg country to extend this facility to
LDCs through*i@s Duty Free Tariff Preference (DFTP) Scheme
for LDCs V\gﬁlch came into effect in August, 2008 with tariff
reductlgﬁs spread over five years. The Scheme provided
prefe@éntlal market access on tariff lines that comprise 92.5%
ofqgiobal exports of all LDCs.

S

Q

©" Subsequently in 2014, the Scheme was modified both with
D q y
@@\\ reference to increase in coverage as well as its simplification.
>

& This was in response to requests from several LDCs for
<
N additional product coverage on lines of of their export interest

and simplification of the Rules of Origin procedures. Under the
new expanded DFTP Scheme, India is granting duty free access
on 96.4% of the total tariff lines, thereby retaining only about
3.6% of lines in the Exclusion and Positive Lists.For details
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Department of Commerce’s website: http://commerce.gov.in/
trade/ international tpp DFTP.pdf. and Customs’ Notification

No0.8/2014 dated 15t April, 2014 may also be referred to in this
regard.

2.105 Certificates of Origin (Co0O)

(a) Certificate of Origin (CoO) is an instrument to establish evidence 0\1{1\0&\d
origin of goods imported into any country. %\@&
QJ\QJ%
. . <
(b)  There are two categories of CoO viz. . \\\@
&\
9
(i)  Preferential and %o‘\g
(ii) Non preferential @Q
’&Q\‘
>
2.106 Rules of Origin (Preferential) @%4
<
\Q

(a) The rules of origin are the rules thatg%\termme the origin of a good
for the purpose of exports to a tradmg partner. Under an FTA, PTA or
a unilateral tariff concession, thg@tarlff concessions are granted by an
importing country only WhQ{‘P these prescribed rules of origin are
adhered to. Rules of orlgtﬁ also facilitate in computation of trade
statistics and for det@s?nlnatlon and imposition of trade remedial

measures. Q,Q\

NN
QQJ
(b) Some of the <l§§ey criteria used in the determination of the rules of

Kﬂ
Or‘lgln are

c)
ij

(i) \%‘Wholly obtained
(\1? Change in tariff classification

Q(lll) Value addition
0 . .. .
\{\\&‘ (iv) Non minimal operations

(c) For exports under India’s FTAs, PTAs and GSP, specified agencies are
authorised to issue the certificates of origin, They shall also provide
services relating to issue of CoO, including details regarding rules of
origin, list of items covered by an agreement, extent of tariff
preference, verification and certification of eligibility. The list of these

agencies authorised under the various FTAs/ PTAs is given in
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Appendix 2B

(d) Export Inspection Council (EIC) is the agency authorised to print
blank certificates. The website of the EIC (www.eicindia.gov.in)
provides procedural details (including fee) for issuance of the
certificate of origin.

2.107 TRQ under FTA/CECA &

S
N
S

Government, from time to time, undertakes commitments for impoggoﬁqﬁder
Tariff Rate Quota (TRQ) in various FTA/CECA. Accordingly, DG\E@;I@ notifies
the procedure for administration of TRQ from time to time. The Tariff Rate

Quotas as existing is as under: %0'0&
@Q
In/out In/out &
of of Q,@
Descrip- HS No. quota quota ﬁotlflcatlon TRQ
tion rate  rate @«‘9

(%) (%)

as per As(per

WTO &eindlan

8‘ Tariff
Vanaspati, 1516, 1517 081* - No.2/2007- *2,50,000
bakery or 1518 b&& Customs MT
shortening | (other thaQQ,Q\ dated
and 15161 0@0 sth
margarine | 151 7&;@ 10, January
from Sri 15479030 2007
Lanka gﬁd
N 15180040
%0\*\4’ which are
Q}\O prohibited
S for import)
Bﬁpper 0904 - - No.2/2007- | *2500 MT
“from Sri Customs
Lanka dated
sth
January 2007

71



Desiccated | 08011100 - - No.2/2007- *500 MT
Coconut Customs
from Sri dated
Lanka sth
January
2007

Articles of 61, 62 - 5%/10 |26/2000-Cus | 8 million
apparel and % List 3 pieces &
clothing §°°

. \% &
accessories @ &
. N
imported < \@i"
from Sri PN
Lanka .&@@4@
Tea and 2101 - 15%/30 26/200()5@%51,«S 15 million
preparagrap % List 4@‘\)\\ @6@ kgs.
htions & Y

RO
thereof &
imported J¥ ,\\80
. Rl P
from Sri 6@\ 3¢
Lanka & 6@
Vegetable & 22/2007-Cus | 1 Lakh
fats «J QJ@% 5th June 2007| MT
(Vanaspati) \%Q‘\ eéo*
from Nepal o &
Acrylic Yarn Q\é\vsﬁ -do- 10,000 MT
Q Q

from Nepal 7 RY
Copper Chapter74%" -do- 10,000 MT
products of II@@{I@«?
from Nepal | an &@14
Zinc Oxide & §° -do- 2500MT
from Nepal® | &
* Impog&;@\é@] be permitted subject to the arrangements / Procedure as
laid g\@wﬁoin

&‘Q

S

Agﬁ}gﬁre-l of Appendix-2A.
) &)

2.108 Rules of Origin (Non-Preferential)

(a)
(M

Rules of Origin (Non-Preferential) criteria are as under:

Goods are to be manufactured by the exporting entity as per

the definition of “Manufacture” in Paragraph 9.31 of FTP; and
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(II) If imported inputs (Duty Paid or Duty Free) have been used for
the production of export product, the export product can be
considered to be originating in India (Non Preferential) only if
the imported inputs undergo the processing/ operations that
exceed the following:

(i) simple operations consisting of removal of dust, sifting or
screening, sorting, classifying, matching (including t}@%
making-up of sets of articles), washing, painting, cuttlgg

\
(ii) changes of packing and breaking up and ass\e}nbly of
consignments; \
@\
Q
(iii) simple cutting, slicing and repacking or p‘Pacmg in bottles,

flasks, bags, boxes, fixing on cardg\i)r boards, and all
other simple packing operations; QJ@&

<

,QQ/

(iv) operations to ensure the servation of products in
good condition during transport and storage (such as
drying, freezing, keeping in brine, ventilation, spreading
out, chilling, placmquin salt, sulphur dioxide or other
aqueous solut10n§; “removal of damaged parts, and like
operations);

<b°0

(v) affixing %t@?%arks, labels or other like distinguishing signs

on progdticts or their packaging;
QQJ

(vi) s&?ﬁple mixing of products ;

(Ymﬁ simple assembly of parts of products to constitute a

\\{\ complete product;
o
Q\e\“ (viii) disassembly;
&
&\;\% (ix) slaughter which means the mere killing of animals; and

(x) Mere dilution with water or another substance that does
not materially alter the characteristics of the products.

(b) Government has also nominated certain agencies to issue Non-
Preferential Certificate of Origin (CoO). These CoOs evidence origin of
goods and do not bestow any right to preferential tariffs. List of
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notified agencies is provided in Appendix-2 E. In addition, agencies
authorised to issue Preferential CoO are also authorised to issue Non-
Preferential CoO.

(c) All exporters who are required to submit CoO (Non Preferential)
would have to apply to any of agencies enlisted in Appendix-2 E

with following documents: 0@‘
Q“
(i)  Details of quantum / origin of inputs / consumables usedfgﬁ’
export product. %4@\60
(i) Two copies of invoices. @\\\\
(iii) Packing list in duplicate for concerned invoice. &
(iv) Fee notexceeding Rs.100 per certificate as ma? be prescribed
by concerned agency. QSS”
4

(d) The agency would ensure that goods %Bé of Indian origin as per
criteria defined in (a) above before g&%tlng CoO (non preferential).
Certificate would be issued as per;eg)rmat given in Annexure-II to
Appendix 2 E. It should be ergs\ured that no correction/re-type is
made on certificate. Any agem?y desirous of enlistment in Appendix-
2 E may submit their applg@atlon as per Annexure-I to Appendix 2 E
to DGFT. \2@}\

¥

(e) Non- preferentlai Self Certification: Manufacturer exporters who
are also Status“ZHolders shall be eligible to self-certify their goods as
orlglnatlngéfrom India, if goods qualify the criteria, as laid down in (a)

abovee\a% per Annexure -1III to Appendix 2 E.

2.109 @pproved Exporter Scheme (AES) for self -certification
\Q}
&
D%@@%\ils of the Scheme are provided in Appendix 2F of AANF.
&
Policy Interpretation and Relaxations:

2.110 Application to PIC
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Application for seeking interpretation of any policy provision shall be
made in ANF-2F to Policy Interpretation Committee (in the Hqgrs.) under
Para 2.57(b) of FTP.

2.111 Application to PRC

(a) Application to the Policy Relaxation Committee (PRC) under Para 2.58

(b)

FTP is to be made in ANF-2D with the prescribed fee and document@‘
with a copy to the RA concerned for its comments. Similarly, LLp‘ﬁer
Para 2.59 of FTP, application for review of decision of any conff?nlttee
or a decision/order by any subordinate Authority in the B?Irectorate
General of Foreign Trade is required to be submitted 1r1£€NF 2E.

\,
Director General of Foreign Trade shall be the Chegrman of PRC with
all Additional DGFTs, all Joint DGFTs in charge\f@f Policy Divisions in
Hqrs as members. The Joint DGFT (PR(éT shall act as Member
Secretary; and the Committee can Co\oqqﬁt member/s with specific
expertise/experience as and when re{gﬁﬁred
&QJ

L\Q\
CZ/

i Para 2.54 (d)(v)(iv) amended vide Public Notlceél% 75/2015-20 dated 25.02.2019
ii Para 2.16 (a) amended vide Public Notice No. @»‘1/2015 20 dated 04.04.2019
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